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AFFIDAVIT IN REPLY ON BEHALF OF THE RESPONDENT NO 12

I, Murari Lal Sharma, aged about 66 years, Son of Mahabir Prasad Sharma
working for gain at Mandiakudar, Po- Chungimati Kansbahal, Odisha-770034

do hereby solemnly affirm and state as follows:

1. That I am the Director in the Applicant Company herein and Answering
Respondent in the Original Application. I am competent to swear this
affidavit and have been authorized vide Resolution of the Board of
Directors dated 09.01.2024. Copy of the Board Resolution dated
09.01.2024 is annexed hereto and marked with the Letter P-1.

2. I have received a copy of the Suo Moto order passed by this Hon’ble Bench
dated November 22, 2023 together with the letter of complaint of the
Applicant herein dated September 01, 2023 (hereinafter referred to as the

said Complaint) and have understood the scope contents and meaning

%"; \ thereof.

Association a copy of which is annexed hereto and marked with the Letter

P-2.

5. The Answering Respondent has its industrial unit at Mandiakudar, Po-
Chungimati Kansbahal, Odisha-770034. The said unit is situating at the
freehold land purchased by the answering Respondent

6. Necessary permission for operation of the Industrial unit was obtained
from State Pollution Board, Odisha. The Consent to operate was issued
and renewed time to time after due verification of the plant. The last of
such letter of consent being Consent to Operate (CTO) No. 4860/IND-I-
CON-3426 was issued on 28.03.2023 and is valid up to 31.03.2028. Copy
of the CTO is enclosed herewith marked with the Letter P-3

7. The Answering Respondent is actively involved in the local development
and charitable work.

8. The industrial unit of the Answering Respondent is fully functional and at

present the unit has a production capacity of 24000 TPA of Sponge Iron.

The Answering Respondent has availed a cash credit facility of Rs. 15.00

Crores from UCO, Basanti Colony,Rourkela to meet its working capital

requirements. The Answering Respondent at present employs 70
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permanent employees and more than 30 workers indirectly from the
locality.

The Answering Respondent is committed to pollution requirement and has
installed all pollution fighting equipments as required to ensure that all
pollution norms are met by the Respondent no. 8. Pollution control

equipments installed in the unit are as follows:-

SL | Description of stack Gas Quanity of
No. Emission (
Nm3/HR)

Pollution Equipment Attached ESP DRI Kiln- I &II
& DRI Kilin- Il & IV

DRI Kiln-I & II 50000 Nm 3Hr
DRI Kiln-III & IV 50000 Nm 3Hr
Filter attached to
Cooler discharge- I ( Kiln - & II) 16500 Nm3/hr
Cooler discharge- II (Kiln-III & IV) 16500 Nm3/hr
Stock House bag Filter 16000 Nm3/hr
Coal Injector Bag Filter 5200 NM Per
Hour
"Coal Circuit 16500 Nm3/hr
Product House 30000 Nm3/hr
I-bin 7000 Nm3/hr
Heat Exchanger ( FD Cooling Fan) 24000 NM per
; Hour
11 | Wet Scraper 4X3 Ton Per Hour
12 | Pneumatic Dust Handling System ( PDHS) 25 Ton
attached to Silos
13 | Fixed Sprinkler (16 ) 35 Ltr
14 | Mobile Tanker ( 12 KL)
15 | Wheel Washing System 1 No
16 | Online Continues Stake Emission
Monitoring System
17 | HD IP Surveillance Camera 1 No

10. The Answering Respondent has spent more than Rs. 5.00 Crores towards

Ll

purchase and installation of the pollution fighting equipments.

The last CTO has been renewed on 28.03.2023 after all due inspection of
the factory of the Answering Respondent by the State Pollution Control
Board, Odisha. The State Pollution Control Board, Odisha caused further
inspection of the unit of vide its notice no 160 dated 10.01.2024.
Inspection was duly conducted on 10.01.2024 and no deficiency was
found in the unit. The copy of the Notice of inspection is enclosed herewith
marked with Letter P-4
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The Answering Respondent states that the complaint is a baseless
allegation of violation of pollution control norms by it along with 9 other
units spread out in Sundargarh District. The complaint alleges violation of
Water (Prevention and Control of Pollution Act) 1974, Air (Prevention and
Control of Pollution Act) 1981 and Environment Protection Act 1986.

The complaint alleges that the industries named in the said complaint
including the Answering Respondent does not possess requisite pollution
control devices installed within the plant area. Allegations have been made
about Dedusting System functioning with defective bags. Allegations have
also been levelled about not treating water flowing out of the plant thereby
affecting river, cultivated land and wells. Allegations have been levelled
about industries not having proper sewage treatment plant and not
possessing fog cannon for dispersal of PM 2.5 and PM 1 in air.

«he Pneumatic Dust Handling System (PDHS) is fully operational and no

v qBiectlon has been raised against it by the Pollution Control Board. The

flowing out of the plant is being treated at Dust Settling Ponds

‘ﬁ‘

are available within the boundary of the plant and are again

Treatment Plant is operational and is attended to at regular intervals. The
Pollution Control Board has also not found any negative reporting against
the fog cannon installed.

The Answering Respondent relies on the Inspection Report issued by
Odisha State Pollution Control Board issued post inspection carried out at
the factory site of the petitioner on 10.01.2024. The Report found no
deficiency in the functioning of the Answering Respondent. It is thus
evident that the complaint is bogus and based on vague allegations
without verification of facts and figures.

No concrete and cogent evidence has been pleaded or annexed to establish
that the operations of the unit either affect lives or people residing within
the vicinity of those plant. No complaint has been made by the people
residing within the vicinity of the plant. The complaint is general in nature
without any concrete evidence gathered from gathered from the people
living in the actual locality.

Answering Respondent states that its factory is located at Kalunga
Industrial Estate which is about 20.00 kms from the location of the

complainant.
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The Answering Respondent states that two public hearings have taken
place for expansion of various steel units in the past three years in or
around the units under complaint. In fact one such public hearing took
place in the locality of the complainant i.e. Jhartarang which was held in
January 2021. The public at large permitted the expansion and no
complaint of pollution was registered from the residents of the said
locality. It is thus unfathomable to accept the complainant represents
members of local public who have allegedly voiced the grievances
contained in the alleged complaint. The complaint therefore appears to be

a misconceived attempt to hold industrial units to ransom. Copy of the

documents related to the Public hearings are enclosed hereto marked with
Letter P-5

d frivolous. No details have been furmshed about any v101at10n by the
wering Respondent. The functioning of the plant of the Answering

pondent and its waste management and treatment of such waste has

It is in these aforesaid circumstances that the Answering Respondent
respectfully state that no action should be initiated on the basis of the
complaint. Any enquiry if allowed would be allowing the complainant to
exploit the situation and hold industrial houses to ransom. This Hon’ble
Tribunal will then be burdened with similar baseless complaints by third
parties which would literally bring the entire industrial units to a
standstill.

The Answering Respondent respectfully submits that the complaint
against them be dropped and the complainant be called upon to show
cause as to why no penalty should be levied on them for initiating such
false complaint.

The statement made in paragraph no 1 to 18 are true to my knowledge

and based on records and the rest are my humble submissions \_ﬁ oY

Deponent
Identified by me

Solqmdefmmd & Declare

m ™) REGD. No. }31‘5,&9%9’
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ANNEXURE-P-1

EXTRACT OF THE MINUTES OF THE BOARD OF THE DIRECTORS OF M/s
AGRASEN SPONGE PVT.LTD , HELD ON 09.01.2024. AT- 11:30 A.M AT ITS
REGISTERED OFFICE AT MANDIAKUDAR,CHUNGIMATI—770034(ODISHA]

RESOLVED FURTHER THAT Sri.Murari Lal Sharma, Director of the
Company be and is hereby authorised to (a) appear, sign, verify, declare,
affirm, make, present, submit and file all necessary notices, plaints, petitions,
written statements, affidavits, undertakings, Vakalatnama, declarations,
Appeals, Revisions, applications, statements, complaints, papers and
documents and all proceedings and matters in connection with any suit(s) or
proceeding(s) filed by or against the Company before any court of law or any
tribunal or any quasi-judicial or statutory or administrative authority; and (b)
nominate, appoint and engage advocates, solicitors, counsel or other
professionals and retainers; and to do all such acts, things, deeds as may be
necessary or proper to carry out the purposes mentioned hereinbefore.

CERTIFIED TRUE COPY

Agrasen Spange Prt. 14

Director RAJ KUMAR DADHICH' -
DIN No : 01838705 AZ0NG RN
Date: AN

Director MURARFTAL SHARMA "

DIN No : 03067896
Date: . +

L @ e
Agrasen Sponge Private Limited
Regd. Office & WOrks :
MANDIAKUDAR, PO.- CHUNGIMATI, KANSBAHAL - 770034
Phone : 0661-2111604, E-mail : agrasensponge@gmail.com

CN No. : U271020R2003PTC007124
GSTIN : 21AAECA2435J124




e e e =

D s g o N

! [s B rssresenmssrsmetaesses Ofeiisss Sl DL NT0 i

..............................................

15—0 7124

ﬂmmwﬁamg\% IR e mesceome w45 s e st
................................................ asun:ﬁ
Afufam 1956 (1956 i Ho-1) F mﬂqﬁﬂﬁazﬁhﬁ 3R I8 FEoh o &

| hereby certify that . AGRASEN. SPONGE PRIVATE LIMITED. .

is this day incorporated under the Companies Act, 1956 (No. 1 of 1956)
and that the Company is limited.
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THE COMPANIES ACT, 1956
(PRIVATE COMPANY LIMITED BY SHARES)

Memorandum of Association

of

GRASEN SPONGE PRIVATE LIMITED

The name of the Company is AGRASEN SPONGE PRIVATE LIMITED.
The Registered office of the Company will be situated in the State of ORISSA.
The objects for which the Company is established are :-

THE MAIN OBJECTS TO BE PURSUED BY THE COMPANY ON ITS
INCORPORATION ARE :

To carry on all or any of the business of the manufacturers, drawers, rollers,
founders, repairers, converters, makers, exporters, importers, agents, stockist,
brokers, traders and dealers of and in pig iron, sponge iron, steel, alloy steel,
iron ore, all ferrous metals, casting, scraps, skull, boring, billets, rods, wires,
springs, pipes, tubes, bars, deformed bars, cold twisted bars, angles, plates,
sheets, hoops, strips, engineering, industrial and consumer products and goods
machines, machine tools, agricultural and industrial tools, equipment and
accessories and all raw materials, machinery and stores required in connection
therewith.

To carry on the business of manufacturers and dealers in all kinds of alloys,
ferrous and non-ferrous, metallic and non-metallic including ferro-silicon, ferro-
titanium, ferro-chrome, ferro-manganese, ferro-vanadium, silicon-manganese
metal, manganese-dioxide, graphite stopper heads, nozzles and sleeves, calcium
carbonate gases, casting of all kinds and in particular continuous casting, chilled
and malleable castings, special alloys casting, gun metal, copper, brass and
aluminium casting and foundry works of all kinds, processors, fabricators,
galvanisers, drawers, chemicals, containing manganese, pig iron, steel, coke,
steel scrap, lead, nickel, aluminium, zinc, titanium and other metals and to
carry on the business of founders, moulders and casters,

To purchase, take on lease, or otherwise acquire any mines, mining rights and
to explore, work, exercise, develop and turn to account the same, to crush, win,
get, quarry smelt, calcine, refine, dress, amalgamate, prepare for market and
deal in ore, metal and mineral substances of all kinds and to carry on any other
metallurgical operations.

(1)

, -
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OBJECTS INCIDENTAL OR ANCILLARY TO THE ATTAINMENT OF MAIN
OBJECTS ARE :

To acquire from any person or any source, technical information, know-how
data, processes, formulate, technical and methods, engineering, manufacturing
and operating data, plans, layouts, blueprints and other data for the design,
installation, erection and consultancy and maintenance operation of the plant,
machinery, equipments and facilities whatsoever required for attaining the main
objects of the Company for carrying on any business which the company is
competent to carry on and to acquire any licence and other rights and benefits
in connection therewith.

To set up and establish one or more undertaking for the manufacturer or
production of any article or things which the Company is authorised to
manufacture or produce or any of its by-products and for that purpose to acquired
or taken on lease factory and other buildings, structures and to acquire, take on
lease or hire, plant and machinery, equipment, tools appliances and to erect or
install such plant or machinery.

To apply for and obtain assistance (financial, technical or any other type) from
Government, Financial Institution and other Organisations, Companies, Firms
or Individuals, National or International for establishing, developing and
expanding the business of the Company.

To employ experts to investigate and examine into the conditions, prospects
value, character and circumstances of any business concerns and undertakings
generally or any assets, property or rights, with the objects to finding out suitable
transactions.

To purchase, take on lease or hire or otherwise acquire, sell, give on lease,
exchange, transfer, dispose of any estates lands, houses, buildings, offices,
workshops, vehicles and other movable property, annuities, patents, licences,
copyrights, trade marks, designs, rights, privileges, concessions, options, policies,
book debts, any claims and any interest in immovable or movable property, and
any claims against such property or against any person or Company.

To enter into any arrangements with any Governments or authorities, municipal,
local or otherwise or any person, firm, institution or Company in India or abroad
that may seem conducive to the Company's objects or any of them and to obtain
from any such Government authority, person, firm, institution or company, any
rights or privileges, charter, contracts, licences and concessions including in
particulars rights in respect of waters, waterways, roads, highways, railway siding
which the Company may think desirable to obtain and to carry out, exercise and
comply with any such arrangements, rights, privilege characters, contracts,
licences and concessions.

To buy, sell, manufacture, repair, alter, improve, exchange, take on lease or
hire, import, export and deal in all works, plant, machinery, equipment,
apparatus, tools, appliances, products, materials, substances articles and things
required in or capable of being used in any business which the Company is
authorised to carry on or required by the customers of or persons having dealings
with the company or commonly dealt in by persons engaged in any such business
or which may seem capable of being profitable dealt with inconnection therewith
and to manufacture, experiment with, render marketable and deal in all products
residual and by-products incidental to or obtain in any of the business caused
on by the Company.

(2)
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8. To build, construct, alter, maintain, improve, enlarge, pull down, remove or

replace and to work, manage and control any buildings, offices, ships, roadways,

| watercourses, railway sidings and other work and conveniences which may seem

3 calculated directly or indirectly to advance the interest of the Company and to
| form with other person in doing any of these things.

9. To buy, sell, import, export, prepare for market and deal in merchandise of all
kinds and all such raw materials, goods, chattels and affects as may be necessary
or required for any of the business carried on by the Company.

10. To manufacture, grow, import, export, sell, exchange, clear, erect, install, repair,
alter, remodel, let or take on hire or otherwise deal in any plant, machinery,
equipment, tools appliances, material, article or thing capable of being
conveniently made, used sold in any business which the Company is authorised
to carry on.

11. To undertake any other business (whether manufacturing or otherwise) may
seen to the Board of Directors of the Company of the Company capable of being

' conveniently carried on in connections with the main objects of the Company or
in connection with any business which the Company is competent or authorised
to carry on or calculated directly or indirectly to render profitable or enhance
the value of any of the Company's property or rights.

12. To acquire the whole or any part of the undertaking assets, properties, rights of

“any business within the objects of the Company with or without liabilities and

any lands, buildings, privileges, rights, contracts, property or effects held or
used in connection therewith.

13. To take or otherwise and hold shares in any other company having objects
| altogether or in part similar to those of this Company.

| 14. To enter into partnership or into any arrangement for sharing profits, union or
interests, co-operation, joint-venture, reciprocal concession or otherwise with
any person, firm, or company carrying on or engaged in or about to carry on or
engage in any business or transaction which the Company is competent or

| authorised to carry on engaged in or any business or transaction capable of
being conducted so as directly or indirectly to benefit the Company.

15. To employ experts to examine and investigate into the constitution, prospects,
value and control of any business, concern or undertaking including its assets
properties, rights and liabilities.

16. Subject to the provisions of Section 391/394 of the Companies Act, 1956 &
MRTP Act, 1969 to amalgamate with any other company having objects altogether
or in part similar to those of this Company.

17. To acquire and secure membership or privilege either in the name of the Company
or its nominee in any association, exchanges, market, club or other institutions
in India or any part of the World for furtherance of any business, trade or industry.

18. To establish, provide, maintain and conduct or otherwise subsidies research
laboratories and experimental workshops for scientific and technical research,
experiments and tests of all kinds and to provide studies and researches, both
scientific and technical, investigations and invention by providing, subsidising,
endowing or assisting laboratories, workshops, libraries, lectures, meetings and
conferences and by providing for the remuneration of scientific or technical
professors, teachers or workers and by for the award of exhibitors, scholarships,
prizes and grant to students or otherwise and generally to encourage, promote

(3)
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and reward studies, research, invesiigations, experiments, tests and inventions
of any kind which may be considered likely to assist any of the business which
the Company is authorised to carry on.

To act as agent or representatives of companies, corporations, firms and
individuals and to transact to carry on all kinds of agency business in relation
to any business which the Company is authorised to carry on. ¥

To act as agents or brokers and as trustees for any person or company oOr
corporation and to undertake and perform subcontracts and to act as promoters,
underwriters, financiers, staffs, selling agents, commission agents and carry on
all kinds of agency work and subject to the provisions of law for the time being
in force, the business or work or collections, payment, remittance and
transmission of monies, securities and valuables and to do all or part of the
above things in any part of the world and either as principles, agents, trustee,
contractors or otherwise and either alone or jointly with others.

To apply for purchase, or otherwise, acquire and protect and renew in any part
of the world any patents, patent rights bravest invention, trade marks, designs,
licences, concessions and the like conferring any exclusive or limited right to
their use or any secret or other information as to any invention which may seem
capable of being used for any of the purpose of the Company or the acquisition
of which may seem calculated directly or indirectly, to benefit the Company and
to use, exercise, develop or grant licences in respect of or otherwise, turn to
account the property, rights or information as acquired and to expend money in
experiment, in testing of improving any such patents, inventions or rights, subject
to the law of the land in force from time to time.

To establish, or promote or occur in establishing or promoting any Company or
Companies for the purpose of acquiring all or any of the property rights and
liabilities of the Company for any other purpose which may seem directly or
indirectly calculated to benefit of the Company and to place or guarantee the
placing or underwrite, subscribe for otherwise acquire all or any part of the
shares, debentures or other securities of such other Company.

To undertake any business or branch of a business which this Company is
authorised to carry on or by means, or through the agency of any subsidiary
company or companies and to enter into any arrangement with such subsidiary
company for taking the profits and bearing the losses of any business or branch
so carried out, or for financing any such sub sidiary company or guaranteeing
its liabilities or to make any other arrangement which may seem desirable with
reference to any business or branch so carried on including power at any time
and either temporary or permanently to close any such branch or business.

Subject to the provisions of Section 292(1)(d) of the Companies Act, 1956, to
lend, invest or otherwise with the money of the Company upon such securities
or without securities as may seem expedient for the business of the Company,
in such manner as may, from time to time, be determined, provided always that
the funds of the Company shall neither be employed in the purchase nor lent
upon the security of its own shares. The Company shall not carry on any banking
business as defined in the Banking Regulation Act, 1949.

Subject to the provisions of Section 293 of the Companies Act, 1956, to borrow
for the purposes of the Company on mortgage of its property or otherwise, or
any part thereof, or in any bonds, obligations, promissory notes, payable to
bearer or otherwise or on all or any one or more of them, and at such rates of
interest and for such period or periods and repayable in such manner and

(4)
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generally on such terms as Directors may consider desirable and to re-borrow
the same or any part thereof on all or any of such securities. To issue mortgage,
obligations, promissory notes, as aforesaid, on such terms and conditions as
the Directors shall determine and to charge or secure the same on the undertaking
of the Company or upon any specific property and rights, present and future of
the Company, including if thought fit, its uncalled capital or otherwise howsoevar,

To purchase and sell shares, stocks, debenturestock, bonds, obligations and
securities, issued or guaranteed by any Company constituted or carrying on
business in India or in any foreign country and debentures, debenture stocks,
bonds, obligations and securities, issued or guaranteed by any Government,
sovereigns, ruler, commissioners, public body or authority, supreme, municipal,
local or otherwise, whether in India or abroad.

To acquire any such shares, stocks, debenture, debenture stocks, bonds,
obligations or securities by original subscription, tender, purchase, exchange or
otherwise and to subscribe for the same either conditionally or otherwise and to
dispose of the same by sale, exchange, tender, surrender or otherwise at such
time or times and in such lot or lots may be deemed beneficial.

To facilitate and encourage the creation, issue or conversion of debentures,
debenture stocks, bonds, obligations, shares and securities and to act as trustees
in connection with any such securities. However such issue, creation or
conversion shall be made only to members, Directors and their relatives.

To constitute any trusts with a view to the issue of preferred or any other special
stocks or securities based on or representing any shares, stocks or other assets
specifically appropriated for the purpose of any such trust and to settle and
regulate and if thought fit, to undertake and execute any such trusts, and to
issue, dispose of or hold any such preferred, deferred or other special stocks or
securities.

To collect rents and debts and to negotiate loans, to find investments and to
issue and place in market shares or securities.

To guarantee the payment of money secured by or payable under or in respect of
bonds, debentures, debenture stocks, contracts, mortgages, charges, obligations
and securities of any company or of any authority, supreme, municipal, local or
otherwise or any person whosoever, whether incorporated or not incorporated.

To guarantee the title to or quiet enjoyment of property either absolutely or
subject to any qualifications or conditions and to guarantee persons interested
or about to become interests in any property immovable or movable, rights
privileges or interested against any loss, actions, proceedings, claims or demands,
in respect of any insufficient or imperfection or deficiency of title, or in respect of
any encubrances, burdens or outstanding rights or claims.

To furnish and provide deposits and guarantee funds required in relation to any
tender or application for any contract, concession, decree, enactment, property,
privilege, or in relation to the carrying out of any such contract, concession,
decree enactment, property or privilege.

To carry on and transact every kind of guarantee and indemnity business,
generally and to undertake obligations of every kind and description and to
undertake and execute trusts of all kinds.

12
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To accept, invite,” promote, raise, secure, borrow, undertake or otherwise to
negotiate loans, underwriting contracts, mortgages, leases, equity participation,
cash credits, letter of credit, guarantees, obligations, commitments, overdrafts
and other financial facilities from banks, financial institutions, leasing companies,
Government or semi-Government bodies, companies, firms, individuals, societies,
associations, bodies, corporate, and other entities. »

To pay out of the funds of the Company on expenses which the Company may
lawfully incur in respect to the formation and registration of any company
promoted by the Company or the issue of capital including brokerage and
commission.

To pay commission to brokers and other for undertaking, placing, selling or
guarantee the subscription of any shares of this Company.

To provide for the welfare of the employees or ex-employees of the Company and
wives, widows and families or the dependents in connection of such persons, by
building or contributing to the building of houses, dwelling or chawls or by
grants of money, pensions, allowances, bonus or other payments; or by creating
and from time to time subscribing or contributing to provident and other
associations, institutions, funds or trusts and by providing or subscribing or
contributing towards places of instruction, amusement and recreation, hospitals,
dispensaries, medical and other attendance and other assistance as the Company
shall think fit and to subscribe or contribute or otherwise assist or to guarantee
money to institutions or objects which shall any moral or other claim to support
or aid by the Company either by person of locality or operation or of public and
generally utility or otherwise.

Subject to the provisions of Section 293 of the Companies Act, 1956 to sell the
undertaking, property and rights of the Company or any part thereof for such
consideration as the Company may think fit, in particular for cash, shares,
stock, debentures, debenture-stocks, securities or property of any other Company
constituted or to be constituted having or not having objects similar or in part
similar to those of the Company.

To establish and maintain agencies, branch places and local registries and to
procure registration or recognisation of the Company and to carry on business
in any part of the world and to take such steps as may by necessary to give to
the Company such rights and privileges in any part of the world as are possessed
by local companies or corporations.

To adopt such means of making known the Company and its products as may
seem expedient and in particular by advertising in press, television, by circular,
by purchase and exhibition of work of art or interest, by publication of books
and periodicals and by granting prizes, rewards and donations.

To make donations to such persons or institutions and in such cases and either
of each or any other assets as may be thought directly or indirectly conducive to
any of the Company's objects or otherwise expedient and in particulars to
remunerate any person or corporation introducing business to this Company
and also to subscribe, contribute or otherwise assist or guarantee money for
charitable, scientific, religious or benevolent, national, public, cultural educational
or other institution, objects for any exhibition or for any public, general or other
objects and to establish and support or aid in the establishment and support of
association (including Directors) of the Company or its predecessor in business
or of persons having dealing with the Company or the dependent, relatives or
connection of such persons, allowances, gratuities and bonuses, either by way

(6)
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of annual payments or a lump sum and to make payments towards insurance
and to form and contribute to provident benefit funds and other welfare fund of
or for such persons, provided that the Company shall not make any donations
to any political parties under any circumstances.

43. Subject to the provisions of Section 58A of the Companies Act, 1956 and Rules
made thereunder and directions issued by Reserve Bank of India to rective
money by mortgage, charge or lien upon all or any of the property or assets of
the Company (both present and future) including its uncalled capital and also
by a similar mortgage, charge or lien to secure and guarantee by the Company
or any person or company as the case may be.

44. To undertake, carry out, promote and sponsor or assist any activity for the
promotion and growth of national economy and for discharging what the Directors
may consider to be social, economical and moral responsibilities of the Company
to the public or any section of the public as also any activity which the Directors
consider likely to promote national welfare or social, economical or moral uplift
of the public or any section of the public and in such manner and by such
means as the Company may think fit and the Company may at its discretion in
order to implement any of the above mentioned object or purposes, transfer |
without consideration or as such fair or concessional value as the Company
may think fit and divert the ownership of any property of the Company to or in |
favor of any public or local body of authority or Central or State Government or ‘
any public institution or trusts or firms or any other agency devoted to the work |
of rural development as the Directors may approved.

45. To distribute among the members of the Company in kind or spice any property
of the Company and in particular any shares, debentures, debenture stocks or
securities of other companies belonging to this Company or of which this Company
may have the power of disposing. .

46. To remunerate official and servants of the Company and others out of the profit
of the Company or otherwise as the Company may think fit.

47. To open bank account in India or abroad with any scheduled, co-operative,
nationalised, private or foreign banks of all descriptions, applications and uses |
and to operate, draw, accept, make, endorse, execute, issue, discount, negotiate
and transfer promissory notes, hundies, bills of lading, bills of exchange,
obligations, acceptances, commitments and other negotiable or transferable
instruments in connection with the business of the Company.

48. To do all such other things as are incidental or conducive to the attainment of
the before mentioned main objects or any of them and so that the various objects |
specified shall be regarded as independent objects and in no way restricted by '
reference to the name of the Company or to the business or objects contained in | I}
any other paragraph.

|
C. OTHER OBJECTS ARE : ‘

1. To carry on all or any of the business coke manufacturers, miners, refiners,
smelters, re-rollers, mechanical, electrical and general engineers and contractors,
iron and steel converters, metallurgists, gas and electrical manufacturers and
engineers, wire drawees, tube makers, galvanisers, enamelers, electroplasters |
and to buy, sell, import, export, manufacture, repair, convert, let or hire and '
deal in machinery, rolling stock, implements tools and materials and conveniences
of all kinds and generally to carry on the said business in all their branches.
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2. To carry on in all their respective branches as traders, merchants, wholesalers, |
- retailers, liasioners, stockists, distributors, importer, exporters, intermediaries,
.f middlemen, brokers, suppliers, intenders, C&F agents, commission agents,
[ buying agents, selling agents or otherwise to exchange, load, unload, handle,
k deal in all types of machinery equipment, components, goods, articles, things,
products, commodities, consumable, accessories, spare parts, ingredients,
systems, substances, instruments, chemicals, devices, fittings, tools, dies, jigs,
compounds, raw materials, by-products, semi-finished products, materials,
wastes, residues, derivatives, appliances, stores, preparations, mixtures, vehicles
| and other items used in any industry, commerce, transport, public welfare needs,
defence, aviation, agriculture, construction, power transmission, pollution or in
| any other field.

. 3. To carry on the business of manufacturers of and in all kinds of classes of
i papers, boards and pulp including paper pulp, photographic paper, glass paper,
{ paste board, card board, straw board, pulp board, lather board, mill board,
L L corrugated board, duplex and triplex board, hard board, plywood board, soda

pulp, mechanical pulp, sulphide pulp, chemical and semi-chemical pulp,
including such pulp as are manufactured from all types of raw material such as
timber, bamboo, grasses, sugar cane, cotton liners, lint cotton waste and all
kinds of coated paper with all types of materials, resins and plastics.

o 4. To carry on the business of hotel, restaurant cafe, tavern bear houses, tea house,
RE- refreshment rooms and lodgings, house keepers, licensed victuallers, importer,
o exporter, dealers, brokers of aerated, mineral, artificial, agricultural and animal
products.

5. To carry on business as tourist agent and contractors and to facilitates travelling
and to provide for tourists and travellers and promote the provision of convenience
of all kinds in the way of through tickets, circular tickets, berths, charter air
craft of ships, reserved places, hotels and lodging accommodation, guides, safe
deposits, money exchanger, inquiry, information center, library, reading room
and carry on all any of the business of transport and haulage contractors, owners
and charters of road vehicles, aircraft and ships, tugs barges and boats of every
descriptions lightman and carriers of goods and passengers by road, rail, water

t’ or air, forwarding transport and commission agent custom stevedores, refiners,

- cargo superintendent, packers, haulers, warehouseman, store keeper, engineers,
\4 electrician and job master.

2

< I

il 6. To carry on in India or elsewhere the business as printer, publishers, DTP
4 operators, proofreaders, laminators, designers, writer, authors and editors of all |
i varieties descriptions, specifications and to develop software, CDs, cassette,

floppies or any other electronic mode, devices, systems and to act as data entry
[__ 4| operators, page maker, website designer, copyright owner and to deal in all |
A goods, articles and things necessary for the attainment of the above objects. I_

&1 7. To cultivate tea, coffee, cinhona, rubber and other produce, and to carry on the
business of tea planter in all branches, to carry on and work the business of
3 ' cultivators winners and buyers of every kind of vegetable, mineral or other produce
of the soil, to prepare, manufacture and render marketable any such produce,
N (: and to sell, dispose of and deal in any such produce, either in its prepared,
S manufactured or raw state, and either by wholesale or retail and to purchase,
) i take on lease or otherwise acquire, hold and work any lands suitable for planting
{ cultivation and growth of any of the above mentioned products.

(8)
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15.

16.
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To carry on the business of manufacturing and/or processing of oxygen and
other gases, chemicals, industrial alcohol, graphite electrodes and petroleum
products, vegetable oils, alcoholic and non-alcoholic drinks and beverages of
kinds and brewers and distillers.

To acquire and hold shares stocks, debentures, bonds, obligations and securities
issued or guaranteed by any company, association or undertaking constituted
or carrying on business in India or elsewhere, or debentures, bonds, obligations
and securities issued or guaranteed by any Government, municipality, public
body or other local authority and any such shares, debentures, bonds, obligations
or securities acquired by original subscription, tender purchase, exchange or
otherwise and to subscribe for the same either conditionally or otherwise and to
guarantee the subscription thereof and to exercise and to enforce all rights and
powers conferred by or incidental to the ownership thereof and to sell or otherwise
dispose off any such shares, debentures, bonds, obligations or securities.

To act as stockist, commission agent, manufacturers or representative or agents,
selling and purchasing agents, indenting agents, distributors, brokers, trustees,
attorney in goods mentioned in the main objects.

To act as trustees, executors, administrators, attorneys, nominees and agents
and to under take and to execute trusts of all kinds and (subject to compliance
with any statutory condition) to exercise all the powers of custodian, trustees
and trust, corporations.

To carry on all kinds of business of manufacturers, importers, exporters, dealers
and distributors of television films, video films, tapes and video cassettes,
equipment, accessories parts, tools, materials, apparatus and other articles used
in connection herewith or which may thereafter be invested.

To carry on the profession of consultants on management, employment,
engineering, industrial and technical matters to industry and business and to
act as employment agent and exporters of man power.

To carry on business as manufacturers, dealers, stockist, exporter and importer
of and all other hardware items of all types and descriptions.

To carry on business as manufacturers of dealers in or as stockist importers
and exporters of packing materials, cartoons, containers, boxes, and cases of
paper, boards, wood, glass, plastic, pulp cellulose, firms, polythene, rubber,
metals, metal foils, gelatin, tin flexible treated, laminated or other material.

To carry on and undertake business transaction or operation commonly
undertaken or carried on by financiers, housing finance, leasing, hire purchase,
underwriter, merchants and agents of all movable and immovable assets. The

Company shall not carry on any business which is banned under the Bankin
Regulation Act, 1949, Far BGRASEN SPONGE PRIVATE LIMIT

The liabilities of the members is limited. / . I

The Authorised Share Capital ompan =

F%trr “Crore only) divided in to IPBO%]S Em;éyia}iﬁ) only) Equxty Shares of
Rs.10.00 (Rupees Ten only) each w1th power to increase or reduced, consolidate
or subdivide the capital for the time being into several classes and to attached
thereto respectively such preferential or special rights, privileges or conditions
as may be determine by or in accordance with the regulations of the Company
and with power to issue Redeemable Preference Shares.

* % %
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: We the several persons, whose names & addresses are subscribed, hereto are desirous
h of being formed into a Company in pursuance of the MEMORANDUM OF ASSOCIATION

and we respectively agree to take the number of shares in the capital of the Company,
set opposite our respective names.

Sl Signature, Name, Address, Description and | Number of Equity Name, Address, Description
‘ No. Occupation of Subscribers Shares taken by and Occupation of
' each subscriber Witnesses
|' 1 2 3 4
' Sd/-
1. | PREM KUMAR AGARWAL 2,500
S/0. Late G.D. AGARWAL (Two Thousand
OSCAR HOUSE, Main Road Five Hundred
P.S. : Plant Site only)
ROURKELA ~ 769 001 £x
Occupation : Business =
» < 2
5 . 2
2. | ASHOK KUMAR AGRAWAL 2,500 =8
S/o. Sri RAM KISHAN AGRAWAL (Two Thousand a3 DH
Satayarama House Five Hundred ¢ < EmZZC -
Basanti Nagar Road, Uditnagar only) s < 2‘32 f_': B E 2
PS. : Uditnagar S 3202550
ROURKELA - 769 012 2 %3082 ¢
Occupation : Business s  QERO £cz
SN<E<08 S a
Sd/- S
= ;B
3. | PAWAN KUMAR AGARWAL 2,500 s AgZZd@ssg
S/o. Late KHUSHIRAM AGARWAL (Two Thousand 2 ToRHEZE
Birsa Dahar Road Five Hundred = g - 8 ez 3V %
P.S. : Uditnagar only) = DOdu E ; =
ROURKELA - 769 012 =ZF5Es
. i : w o =
Occupation : Business &
E g
S/- s
4. | RAGHUBIR PRASAD GUPTA 2,500 £
S/0. Late BISWANATH GUPTA (Two Thousand &
Tulsi Apartments, 3rd Floor Five Hundred
Rajendra Path only)
P.S. : Rajendra Path
PATNA - 800 001
Occupation : Business
1
|
10,000
(Ten Thousand
TOTAL only)
Place : ROURKELA Date : 17th April, 2003
(10)

: ———
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ANNEXURE-P-3
CONSENT ORDER 1

PEED POST

STATE POLLUTION CONTROL BOARD, ODISHA

(DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVT. OF ODISHA)
A/118, Nilakantha Nagar, Unit-VIll, Bhubaneswar-751012
Phone-2561909/ EPABX : 2561909/2562847
E-mail: paribesh1@ospchoard.org / Website: www.ospcboard.org

No. 860 / IND-I-CON-3426 pt_A8-0% 2023

CONSENT ORDER

Sub: Consent for Existing / New operation of the plant under Section 25 of the
Water (Prevention & Control of Pollution) Act, 1974 and under Section 21 of
the Air (Prevention & Control of Pollution) Act, 1981.

Ref: Your online application ID No.4619081,dtd.02.01.2023
Consent is hereby granted under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act,

1981 and rules framed there under to

Name of the Industry: M/s. AGRASEN SPONGE PRIVATE LTD.,

Name of the Occupier & Designation; __Mr. Murari Lal Sharma, Director

Address: Mandiakudar, Chungimati, Kansbahal, Sundargarh

This consent order is valid for the period from 01.04.2023 to 31.03.2028

This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney/stack, emission quantity and quality of emissions
as specified below. This consent is granted subject to the general and special

conditions stipulated therein.

A. Details of Products Manufactured

Sl.No. Product Quantity
01. Sponge Iron - DRI Kiln (LI, 11 & V) 4x50TPD
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CRIESA

= CONSENT ORDER 8
g
5. The industry shall have adequate space at point of time for waste disposal at least for a

period of next three years. Before using any new patch of land / site for solid waste
dumping, the industry shall obtain prior consent to establish of the Board.

Consent to operate is subject to availability of all other statutory clearances required under
relevant Acts / Rules and fulfillment of required procedural formalities.

G) ADDITIONAL CONDITIONS:

Surface water management plan for plant area including solid waste dump site shall be
submitted within one month and implemented before the coming monsoon.

Mechanical wheel washing system with treatment facilities for wash water at the exit gate
shall be provided within 02 months.

Pneumatic conveying system at the bag filter attached to the coal circuit area shall be
installed within 03 months.

Blacktopping/ concreting of the balance internal roads shall be completed within 03 months.
The industry shall provide rain guns at raw material stack yard, internal road and approach
road inside the plant premises for dust suppression within 03 months.

The HD Camera shall be rectified within 01 month for uninterrupted video streaming to the
server of the Board.

The occupier must comply with the conditions stipulated in section A, B, C, DE, F& G to

keep this consent order valid.

To,

Encl : As above

Memo No. g6l /Dt 28 -03- 20273
Copy forwarded to:

The Director,

M/s. Agarsen Sponge Private Limited,
AT - Mandiakudar, Po - Chungimati,
Kansbahal -770 034, Dist - Sundargarh
Odisha

STATE POLLUTION CONTROL BOARD, ODISHA

i) Regional Officer, State Pollution Control Board, Rourkela
ii) District Collector, Sundargarh

iii) D.F.O, Sundargarh

iv) Director of Mines, Odisha, Bhubaneswar

V) Director Factories & Boiler, Bhubaneswar

vi) Consent Register/HWM Cell, Bhubaneswar

CHIEF ENV. ENGI R
STATE POLLUTION CONTROL BOARD, ODISHA
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 ANNEXURE-P-5
— Email : rospcb.rourkela@ospchoard.org

“GDISHA REGIONAL OFFICE OF THE Website : www.ospcboard.org

S&€2F  STATE POLLUTION CONTROL BOARD, ODISHA

(DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVT. OF ODISHA)
NEAR PANPOSH HOCKEY CHOWK, PANPOSH, ROURKELA, SUNDARGARH-769004

OS2 o SO FORM - II oate..l.cy..e.:u./;gzg
NOTICE OF INSPECTION ;
(See Rule - 5 (2))
of

ODISHA AIR (PREVENTION & CONTROL OF POLLUTION) RULES, 1983
Regional Officer,
Rourkela

To

) Z
TAKE NOTICE that fot'the purpose of enquire under section 21 of Air (Prevention & control
- of Pollution) Act, 1981 the following Officers of the Board namely :-

) Dy K Metiek, ACES A RO
(ii) "‘—:'Y .......... Q ' I’L o 92 L":-J Dé},{;‘ ..................
() s A

A O / T )

and the persons authorised by the Board to assist them shall inspect.

Any streams of your industrial plant.
Any other parts thereof or pertaining there to under your management / control of date (s)
................... [ 'fz“l/.?—@ly ceersmesenasessses DEEWEC T erreee 2530 eres L sV P I s nnneens
\_ 'hours when afl facilities requested by them for such inspection should be made available to them on
the site. Take Notice that refusal or dential to above stated demand made under the functions of the
Board shall amount to obstruction punishable under section 37 (1) of the Act.

BY ORDER O W

REGIONAL OFFICER

ooooooooooooooooooooooooooooooooooooooooo

oooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooo
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Email : rospcb.rourkela@ospcboard.org

REGIONAL OFFICE OF THE Website : www.ospcboard.org

STATE POLLUTION CONTROL BOARD, ODISHA

(DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVT. OF ODISHA)
NEAR PANPOSH HOCKEY CHOWK, PANPOSH, ROURKELA, SUNDARGARH-769004

FORM -V
O 5‘9} .......... NOTICE OF INSPECTION Dtd,..lf?/..’él%'}ﬂz?.
(See Rule - 23)
of
Odisha Water (Prevention & Control of Pollution) Rules, 1983

Regional Officer,
Rourkela

o M S qrien U,

..... T2y S
¥ cssases RETIRET) o et S
TAKE NOTICE that for the purpose of enquire under Section 25/26 of Water (Prevention &
_ Control of Pollutign) Act, 1974 the following officers of th Board namely :-

(1) e v el LS 5‘5&.&0 ...........

e IO 3 L, T T D1 2o O ——

(iii) / .........................................................

((17) SRR —— foosnes = B
and the persons authorised by the Board to assist them shall inspect the

(a) Water Works

(b) Sewage Works

(c) Waste treatment plant

(d) Factory

(e) Disposal system

. ® Any other parts thereof or pertaining there to under your management / control of

date(s)sesscssesses TR T R Y- e LR between
............ 2cbo— Db P . /......hours when all facilities requested by them for such inspection

under section 42 of the Act.

o e
REGIOM!L OFFICER
Copy to : :
(1) iosasons SR =
(7)) [ — " P—
() cesesessssassssesaesuensensonassnsssesnssasasassssusnnanssaasasesasenss .

Received the notice

. e VL i— iy
a1 . \Wo )('{
Signature and full name with date

Dreotnd
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ANNEXURE-P-6

Proceeding of the Public Hearing meeting held on 26" September, 2019 at
11.00 A.M., at- IDC Playground at Xalunga, P.5: Brabmanitarang in respect of
175 Shei Mahavir Ferro Alloys Py, Ltd. for Expansion of Pellet Plant with
Beneficiation Plant {1800 TPD to 4800 TPD}, DRI Plant {300 TPD to 1000 TPD),
SMS Plant {0.3 MTPA to 0.3 MTPA), Captive Power Plant {12 MW to 38 MW)
and Reliing Mill capacity of 0.25 MTPA located at Jiabahal, Kalunga Industrial
Estate, Kalunga, Dist-Sundargarh.

The public hearing of M/s Shri Mahavir Farro Alloys Pyt Ltd. for Expansion
of Pellet Plant with Beneficiation Plant {1800 TPD to 4800 TPD), DRI Plant {300
TPD to 1000 TPDY, SMS Plant [0.1 MTPA to 0.3 MTPA), Captive Power Plant (12
Y to 38 MW and Rolling Mill capacity of 0.25 MTPA located at Jiabahal,
Kalunga Industrial Estate, Kalunga, Dist-Sundargarh was held at 1DC Playground
at Kalunga, P.5: Brahmanitarang on 26092019 at 11.00 AR

sri Mikhil Pavan Kalyan, [AS, Collector & District dagistrate, Sundargarh
presided over the meeting along with Er.[Mrs.) Bakita Singh, Environmental
Englneer, Rourkela, State Pollutlon Contro| Board, Odisha. Collector & District
hagistrate, Sundargarh welcomed the public who were present at the venue for
participating in the public hearing and informed about the objectives of the
Public Hearing meeting.

At the gutset Er.dnirs.) Bablta Singh, Envirenmental Enginecr, Rourkels,
Statc Pollution Control Board, Odisha welcomed the public present in the
meeting. She briefly described the objective of the public hearing as per the E|A
Notification 5.0, 1533{E), dated 14" September 2006 of the Ministry of
Environment and Forest & CC, Govt. of India. She informed that the date, time
and venue for conducting the publle hearing of #/s Shri Mahavir Ferro Alloys
Pvt, Ltd. for Expansion of Pellet Plant with Beneficigtion Plant {1800 TPD to 4800
TPDJ, DRI Plant {300 TPD to 1000 TPD), SMS Plant (0.1 MTPA to 0.3 MTPA),
Captive Power Plant {12 MW to 35 MW and Rolling Mill capacity of 0.25 MTPA
located at Yabahal, Kalumga Industrial Estate, Kalunga, Dist-Sundargarh was
advertised in Odiva daily “The Samaj” and English Dailly “The New Indian
Express” on 23.08.2019. [Paper ¢cuktings are enclosed).

o L |
Erimyma '

Sty Poition Control Saard (deha
ROLRKELY

SOLLECTOR, SUNDANG LY
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On behalf of the project proponent, Mr. Sudhansy Pat|, Director of b3
Shri Mahavir Ferro Alloys Pvt Lid., welcomed the dignitaries on the dais and
gathering and gave a brief description about the existing plant facilities and
proposed expansion project. He stated that the expansion facility will be
established inside the existing factary premises and land wlll not be acquired for
this praposed expansion facility. There will be no displacement due to this
expansion project as it will be established inside plant premises, The proposed
praject ¢ost is Rs. 362.00 Crores. This propect will have about 950 numbers
direct employment and 1500 numbers indirect emplaoyment cpportunity, The
required man power will be engaged from nearby villages on priority basis
during execution and operation af the praposed expansion facility. About 37,60
acres af the land from total 110,373 acres has been under green caver, which is
about 34% of the total area, 10 acres of the land is allocated inside plamt
premises far solid waste disposal. The total water reguirement will be 252
mljhr, which will be drawn from the S5ankha River. Air pollution will be
contralled by installing electro static precipitator, bag filter. regular water
sprinkling and regular maintenance of the air pollution controd devices, Waste
water penerated from the cooling towers and boilers will be recycied after
treatment. The generated surface runoff water from the factery premises and
from waste disposat area will he channelized to a storage pond. The collected
water will be reused for dust separation and plantation purpose. There will not
he any discharge of waste water to outside the factory premises. The dalochar
eenerated fram ORI Kilns will be reused as fuel in power plant boilers. Coal dust
will be reused in pawer plant and pellet plant. The generated ash from the
power plant will be supplied to the cement factory, tiles factory and fiy ash
bricks manufacturing units, Moise |level will be contralled by proper acoustic
enclasures. About Rs. 18.10 Crores will be invested faor enviranment protection
and abaut Rs. 1.18 Crores will ke invested each year for recurring expenses.
Apart from above the company will undertake various developmental works
each year at nearby villages under corporate social respon sibility,

24 979
.
gusta Posution Cortrol Baend (s > ‘\
ROURKELA H
~nULECTOR SURDARGAR




80 33

Collector & District Magistrate, Sundargarh invited the public to offer their
views on environmental related issues of the proposed expansion project. hMost
of the people present durlng the poblic hearing have supported for
establishment of expansion project for employment opportunity and overal!
development. At the same time, the major demands raised during the meeting
are issues related to control of air pollution & water poliution, local
employment, land acquisition, peripheral deyvelgpment, health care facllity,
drinking water facility, promotion of sports, promotion of education and skill
development. The views offered by the participants are enclosed as Annexure-
V. Summary of the points raised by the participants in the public hearing in
English and Odiva {vernacular language] is enclosed a3 Annexure-V (A & B).

After the completion of the deliberation process the Collector & District
Magistrate, Sundargarh invited the representative of /s Shri Mahavir Ferro
Alloys Pyt Ltd., to give a brief note on the issues related to the demand and
grievances of the local people raised in the public hearlng meeting. Surnmary of
the views of the project proponent on 1ssues ralsed by the public during public
hearing in English and Odiya {vernacular language} is enclosed as Annexure-vi
(A & B).

After deliberation of the above and ¢concluding statement by the Collector
& Dlstrict Magistrate, Sundarzarh, Er. 0. K. Sahoo, Asst, Env. Engineer, State
Pollution Control Board, Rourkela gave vote of thanks at the end of public
hearing.

The Artendance sheet of the members present in the public hearing is
annexed as Annexure-l. About 800 participants bave attended the puklic
hearing meeting but only 291 persons have put their signature in the
attendance sheet, whose list is annexed as Annexure-Nl. 77 persons have
deliberated their views in the public hearing, however 76 persons has signed in
the attendance sheet. Attendance sheet [s annexed as Annexure-lll. The video

recording of the entire proceeding of the public hearlng is enclosed in separate
Campact Disc [CD}.

3 %
é’%_ ¥
En'-lruﬂ'nen‘fl r-;mi' b 6\
Saale Pallidien Conipd B " sha A
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About 306 written statements have been received from the various stake
holders before & on the day of public hearing. Most of the public have
submitted written statements in support of the proposed expansion project
with major demands as mentioned in Annexure-V. Copies of the petitions are

enclosed as Annexure-vil.

Labila Linshy 3 };
Er{Mrs.) Babita Singt, 28 * 7 i 5ri MkAThp ( LiGARGARK

Ervvironmental Engineer, State Pollution Control 8gard, CoBettor & District Magistrate, Supdapgarh
Odisha, Rourkela {Proshfed and supervised Lhe Public Hear[ng
(Assisted as reprasentative of SPCE, Odisha) mesting}

Exmwincmiremhlal Erwpined

Kty Promsion Conad Boand Ddisha
FHCHRELS
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. iexs STATEPOLLUTION CORTROL BOARD, ODISHA #

_ .t IEETY [DEPARTMENT OF FOREST & ENVIRGNMENT, GOVT. OF ODISHa!

‘E@' Paribezh Bhewan, AM18, Nilekanthanagar, Unli-¥(ll,
Bhubgneswar-r51 M2

. Mo, B84 4N BOTPH-75E Date 22.08. 2013

Nizbrowght 1athe notics o alfconcemad thatthe State Polulion Sontio! Board. Odizha s.aod
:anamverisemartin he nowspapers "The New Indlan Express© and "Samsa)” on 14.05 2019t
U pondyet the pusdie heanng inresgact of MAa Shri Mshavirc Farmo Alloys Pt Ltd, on 16.07.201%
~ et 1 0D AN, at Fleld behind Jizkrahal Sva Mandir, Plot Ho, 829, K. No, 106, Kalunga “Ka™ Ps -
. Brahmanitarang under Lathikata Block of Sundargarh districifor expansion of Peilet plant
- with Bensficiztion Piant{180) TP Bto 4800 TP D). DA Plant (300 TPDHto $H TPD|. SRS Piant
©O0L1 MTPA D 0.2 MTRA), Ceplive Power Fand (12 MW to 38 MW and Heling Mib capac tyaf . 25
© MTHFA 8 Jiabahe), Kalvnga Ingustrial Estata, Kalunge in Sundargarh districk. But. $ue bo senas
o 13w and order prehlem. e public hearing schedulad Abova could naf be condectad. Thio same
: public hearngis now rescheduked bo ba baid on 26,0820 % at 11.00 AM. a IDC Play Ground at
Kalunga P-5: Ershtnanttaranga undar Lathikat a Block of Sudsrgarh digtrict. :
By vittue of Minisiry of Envirersnant, Forests & Clmate Changs, Govamment of [ndiadotfca
pen e, 5.0, 1533 E) dated 14 .08 2006, the Boand fas Daam Authonz o3 0 condwet anvionmen-
tal puilic heanng and ag sich itvios suggestions, views, ebmmants and ofyections on matlars
relafing iz enarsarnenid aspacts of the proposed pregget From all the persons lneluding tonaido
. residents, environmental groups and others located at the proposed site 7 stes of displacermonl’
- &tes ikely to be afecied,
. Forihe abewe purpase. 4 person willorly mean;
' A, Any persanwho islikety io ba affected by 1he giantof Environmen:gl Clearance.
Er, Amy persorwtio oWnE N5 aont ol ovar tha projsct with respect towiich an aepleation mas
bt sttt ed for drpmdiniental daaranca,
C. Anyassocigiionof persons whather ricomporatad o ikaly loba affaclad ry ha projecteni:
or Furseticning i e fiedd of ameiranment,
0. Any local authority wilhin any part of whose Jimit & withinthe neighberhoed, whaginthe
N prg et 15 proposad o be ocatad,
’ FPersos 35 atove who dessa ks rbm i thar veiws, comments, objections ete. reevantfathe
. procect, may o sain wrifing wilthin 30 days from the daste of publication ofthis notes addressingthe |
_ sarm o tha Mombar Sacrotany, Stats Pollution Contrel Beard, Odisha tirough Ragisierod Past
. Besiges this. pe-sons mierested ta sobmit thalr views relavant bp tha proposed mining project in
wnhng of ora ly may a:sc 49 30 during ke public hearing to beconductad on 26092019 a 11.04
A.M. at FDC Play Ground at Kalunga, F.5: Brahmanitaranga under Lathtkata Black of Sur-
darcarh Nstrict.
Fersons desircus of paricipating in the pupdic hearing may go thioogh e Environmental
- Irmpact Assassment [ELA ) Envirnmental Managemeant Plan (EMP) of ha said project which will
o, baavaiabla ot tha Blkesng offices. Copy of the Executive Summary both in English & Odia aisa |
< avaiable e fellowing offlcas & the same can aso e dowmoaded from the website | www,
- ospehoard ong free of cost,
Ohstrict Collector's Ofica. Sundargarh
Custrict st pes Canter. Sundanarh
In e offtca of the Chiaf E xecutive Officer, Zilla Perishad, Sundarg arh
tn1he Head Uffic s of e State Poliutlon Conlrol Beand, Odisha, Parfash Bhawan, A118. .
Mifakantharapsr, Unit-¥ik Bhubaneswar-12
5. Remorz O e State Peliution Contrad Board, Odisha, Rourkela,
6. Deparrentaf Fone sl Eresroament [Ervimament), Govk ol Odisha, Bhubanagaar, |
. For any luriter clarificalion in the mattas, The Aeglonal Oficer, State Pollution Condrl -
. Board, Rourkeig oriheMemperSacralasy. State Poletion Controd B pard, Odisna g1 Bhubarwswar
ne contlacied.
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ANNEXURE-]

iMembers present in the Public hearing of M/S Shr Mahavir Ferra Alloys
Pvt. Ltd. for Expansion of Pellet Plant with Beneficiation Plant {1800 TPD ta
4300 TPDY, DRI Plant (300 TPD to 1000 TPD), SMS Plant {0.1 MTPA to 0.3
MTPA), Captive Power Plant {12 MW to 38 MW) and Rolling Mill capacity
of 0.25 MTPA located at liabahal, Kalunga Industrial Estate, Kalunga, Dist-
Sundargarh, beld on 26.09,201% at 11.00 AM., ai- IDC Playground at
Kalunga, P.5: Brabmanitarang, Dist- Supdargarh.

51.Na Name of the Member Signature
1. !
E Sri Hikhil Pavan Kalyan, 1AS,

» Collectar & Olsteict Magisarate, Sundargark

: (Presided and supervised the Public Hearing )
| meating)

2z, ; .
' Er{Mrs.) Babita Singh, i -/
| Environmental Engineer, State Pallution Loahela !

. Control Board, Odisha, Rourkela
' {Assistad as representatlve r.:rlf 5?;3__,_(_?_::_"_;[1'._3}_ i




Public Prasent in tha Public $®@aring of the Puhligﬁ%rﬁfs
Shri Mahavir Ferro Alloys Pvt. Ltd. for Expansion of Pellet Plant
with Beneficiation Plant (1800 TPD to 4800 TPD} DRI Plant (300
TPD to 1000 TPD), SMS Plant (0.1 MTPA to 0.3 MTPA, Captive
Power Plant (12 MW to 38 MW) and Rolling Mill cgpacity of 0.25
MTPA at Jiabahal, Kalunga Industrial Estate, Kalunga in
Sundargarh District to be held on dt. 26.09.2019 at 11.00 AM at
IDC Playground, Kalunga Ps-Brahmanitarang of Sundargarh
District.
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Public intended to deliver their views in the public hearing of M/S Shri
Mahavir Ferro Alloys Pwt. Ltd. for Expansion of Pellet Plant with
Beneficiation Plant {1800 TPD to 4800 TPD) DRI Plant {300 TPD to 1000
TPD}, SMS Plant (0.1 MTPA to 0.3 MTPA, Captive Power Plant {12 MW to 38
MW} and Ralling Mil capacity of 0.25 MTPA at Jiabahal, Kalunga Industrial
Estate, Kalunga in Sundargarh District to be held on dt. 26.09.20192 at 11.00
AM at IDC Playground, Kalunga Ps-Brahmanitarang of Sundargarh District,

i ELTﬂu._ _I - Némﬁﬁﬂﬁeg _____ I Signature
b | S Hummarc prndan ‘ e
| Maderge I -
%, | Pooomod foadbom | .Q .
EW’S&&MJM?H. | —
PR ey e W R
Mormea, b b %:/ |
S BT
| Mwm l.
e [Pk Sin o B
Vi ™ | ‘ﬁ |I
g |
. I _
£ | 4 Uonky fmfm ﬁrruyé |
| E}ﬂrfd#a/@r ! kff@‘
e — - . _l
?L.
I AL Somdeah Kumor  how b |
: Ve o Vo / W |
| n |
o 1
|

Bishoorrn Kachersis [
hoaia Ja _1

RYWJRKELA P EC TR SURTARGAEH

fa:ﬁ"gum:;ﬂ &,P_jv-ﬁ{/%ra_ %_5;}{;




116 69

Public intended to deliver their views in the public hearing of M/$ Shri
Mahavir Ferro Altoys Pvt. Ltd. for Expansion of Pellet Plant with
Beneficlation Plant {1800 TPD t¢ 4800 TPD) DRI Plant (300 TPD ta 1000
TPD), SMS Plant (0.1 MTPA to 0.3 MTPA, Captive Power Plant {12 MW to 38
MW} and Rolling Mill capacity of 0.25 MTPA at Jiabahal, Kalunga Industrlal
Estate, Kalunga in Sundargarh District to be held on dt. 26.09.2019 at 11.00
AM at 10C Playground, Kalunga Ps-Brahmanitarang of Sundargarh District,
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Annexure-lY

Statements of the public participated in the deliberatlan during public
hearing of M/s Shri Mahavlr Ferro Alloys Pvt. Ltd. for Expansion of Pellet
Plant with Beneficiation Flant (1800 TPD ta 4300 TPD}, DRI Plant [300
TPD to 1000 TPD), 5SMS Plant [0.1 MTPA to 0.3 MTPA), Captive Power
Plant (12 MW to 38 MW) and Rolling Mill capacity of 0.25 MTPA [ocated

at Jiabahal, Kalunga |

ndustrial Estate, Kalunga, Dist-Sundargarh, held on

26.09.2019 at 11.00 AM. at- IDC Playground at Kalunga, P.5:
Brahmanitarang, Dist- Sundargarh.

Nﬂ' | Name & Address

Views expressed

—_

5K Sarop Kumar
. Panda, Kalunga

|
|

J— —_ _—

Sri Pramad
Pradhan,

Farshatola, \
Vedwyas

He alleged that the company has not urdertaken plarrta_tinn
properly, the area is having prablem of air pollution and the
pround water lavel has gore down, He further allegad that the |
company bas not undertaken welfarg schemes in the periphery, I
He requested to the Collector to wvisit the nearby High School, |
Kalunga and other areas to assess the developmental activiby. He |
further alleped that most of the indostries located at Industrial |

 EState, Kahmga are nat operating E5F to contral air pollution, He |

also stated that local leaders snd Government Officials are
supporting the companies. He also stated that he is mot opposing
the expansion proposal as this would definitely lead to the local |
employment. However at the same time the company should !
undertake welfare schermes in the locality and provide |ocal®
ermployrment.

He welcomed the dignitaries on the dais and g_aﬂlgrir;é:- He
expressed that they are always supporting the industries and
ingustrialization. he demanded Tor
employment particularly for students passed from RIT, (T| schaal, |
peripheral developmemt such as Road nfrastructure { Road from |
I0C to Village liabahal passing along Mfs Sponge Udyog (P) Lid.), .
tducational Facility, Health Care facility etc. by all the industries |
lacated i Kalunga Industrial Cstate, installation of air quality
mghitoring stations for assessment of level of air pollutien at IDC
Kalunga ang Pound the clock operation of ESP's by all industries to
cantral Air Pollution. At the end he again extended his support for

Howewver has Local |

thiz expansion project.

Enwronmeial A ’r?
Eale Patulicn Cronbeal Bnany Cdssha
FOHPRELA
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Srijitendra
3. Kumar Das,
k. ansbahal

. SrtSanjlt Kumar
Sahoo, Kalunga.

Sri Deba Swain,
Yedwras

—— - - —— —_ — =

. 155‘__
MMEW

Stane Priabion Canirol Boand Db -

RCWHKELA

He welcomed the dignitaries on the dais and gathering. He starEd
that, in general |ocal inhabitants are always happy due to |
extaklishment of lndustries or its expansion as because thiz would :

create employment opportunity. He furthar demanded befare the
authorities to ensure 75% to RO% local employment to the i:
unempioyed youths, snviconment protection, plantation with gap |
fillmg in subsequent years for better survival, developrment of road :
infrastructure, renovation of school Bbuilding, health care facility :
induding free health camps, ambulance facility by all the |
industries. He also added that this expansion facility will be I
established inside the factory premises and additfonal land is not
required for this. However,  the earlier displaced famllies should
he Faciitated as per RER policy of Govt, of Odizha. at the end he
extended his support for this expansion proposal.

— .

e e e e e e e -

He welcomed the dignitanes on the dais and gathenng. He stated |
that today the environment in 1DC Kalunga area is in very good
condition and requested to Podltion Control Board authornties to
ensure this type of environment throughout the year, He further
alleged that Rourkela Sponge LLP, Jai Iron and Steel Itd. and other
plants are creating abr poflution by opening the emergency cap of
BRI Kiln and M/s Spardha Steel [5 causing ground water pollution,

He added that they are supporting this expansion project as this
| f:‘lCIIrt'y will e established inside the exsting boundary premises of
. M,-"s Shri Mahavir Ferro Alloys (P) Ltd. Howeyer they will not allow

] furthEr land acguisition, He demanded before the authorities to |

ensure peripheral development, road development by 1I0C0 and %
rdustrles, local ernployment in all levels to the affected villagerc

and control pollution Inthe lecality. :

He walcomed the dignitanies on the dais and gathering. He skated
that they are always welcoming and supporting  the
industrializatron a5 “Shilpa ki Samrodhi® i.e Industriahization is
creating the development. industriallzation not only pood for
Kalunga but also it is pood for Sundargarh District, Odisha as well
as for lndia. However, he has expressed his concern regarding air
pallation in the locality and mentioned that all the industries
should operate ESP's round the clock to control air poilution and
thres times water sprinkling should be carrded out over the roads
by mobile water tankers to suppress the fugiive dust efmssion. He

1 g,

further demanded befare the Collectur, Sundargarh to take steps
| for establishment of ane Palice station, E5| dispensary and Post
| Hfice inside Industrial Estate Kalunga, At the end he stated that
: the industries should grow but paliutian should be control as per

1

BN R T el
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Sri Kanhu Ranjan
Frusty, Balanda

He stated that, he is sln_pp?rting the expansion pru_feci of b3 Shri
tAahavir Ferra Alloys (F] Lid as because they newver Qppose
industrialization. However, he requested for local employment
. and assistance to the nearby small scale industries by M{3 Shri
| Makavir Ferro Alloys {F) Ltd.

—_— = —

—_—— —_— —

i M Sanlosh
Fumar
Choudhuary,
Yedvyas

11

Sri Bishram
Kachhoria,
Kalunga

Sri Riswa Prakash
Beherg,
Jhartarang.

He welomes the gathering, He extended his support for the
propased expansion project of Mfs Shri Mahawvir Farro Alloys (P]
Ltd, He alsa reguested for Medical facility along with ambulance

sEryice, |I

f— — _

—_ —_— e —_——]
He welcomed the gathering. He extended his support for the
proposed expansion project with conditions for local employment
| and to contral polution.

He {l-n.?n':anded before the authorities for local empleyments and
peripheral development including roae infrastructure. At the end
ha exlended hls suppart far the proposed expansion froject.

Sri Niranjan
Sethy, Vedyyas

5ri Letha Tirkey,
Convener,
Sundargarh Zilla
Adibashi ol
Bachao Manch.

—_——

Plyig 7y

Enviornmunial Englones
Srxde Prllsbon it Bodéd' Cuditha

RLLMEKELA

S .

Ee welcomes the dignitarigs on the dais and the gathering. He
damancdad befora the authorities for logal employment on pricrity |
basis, provision of air condition ambualance facility for shifting of
the patients to Cuttack and Bhobaneswar as ambulance facilicy
provided by the povernment (108} is available only to Fourkela
Governmant Hospital.

He welcomes the gathering and stated that he is happy as
collector himzelf is presiding the meeting. He further acdded that

I
ll Fublic Hearing is for affected villagers. He also mentioned that fwo
years ago the company has acquired land fram the villagers with
support of police. He also furthar added that Lhis is 3 schedule
District s Gram Shabha should be conduicled atl Lhe affected |
villages before conduching puldlc hearing and the authority should II
consult with the |and iosers. They will not allow further land
acquisition and reguested ta the Collectar for demarcation of land
acguired by the company. He also added that identity proof
sheald be dernanded in ihe public hearing for the persons thosa
who ara affermp Ltheir views and only lecal land losers should be
allewed. He admils thal he is not a land loser; however he is a wall
wisher to the land loser, At the end he strongly opposes the
| proposed expansion pippasal,

G
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—_— —_ - e —

| 3. sakuntala She stated that alraa dy peoples have expressed their views:
| Kisan, liabazhai therefore she will not speak further. She has submitted a written
memratdum to the collector.

iz

5 Gopal Ming, He stoted that colfector himzelf is present in this meeting to look

Iiabzhal inte their grlievances and further added that the company has
| avguired land in 207 and in 2011. He mentioned that .

| | Government has forcefully acquired ther land without consent of
[ the willzgers. The people are mostly depends on agriculbure as
I Irrigation facility is available to Lhem from Fitamahal Dam. Due to |
| larnd acquisition they have lost their agricuftural land and one of ;
13 the land losers has died in heart attack. He further stated that the |
company has acquired more land than allotted area; therefc:rel
they are demanding demarcation of the lands aoquired by thEl
company. However, the Tahsildar and Revenue Inspectors are nok
| ' dernarcaling it. He fusther alleged thal they are facing poll utron

and drinking water scarcity- He also requested to the collectar for
the demarcation of their [ands and they will not allow furthor fand

acguisition.

1 3ri 5iba Barwa, He stated that the ground wates quality in the Industrial Estate has
| Jhartarang, been deteriorated ond they are facing problem. He has shown a
Oramtola bisttle filled with water to the authority and requestod to analyze

;- ity guality. He further added that they cannot purchase drinking

14.

water on daily basic.

!
1 |
|
|

—_— e — = = -

54 5iba Bhumij, | He stated that this is 4 Schedule District thercfore Gram Shabha |
| Brahomanitarang | should be conducted for any developmental werks including for |
i% Environmental Clearance. He opposed the public hearing as Gram |
Shabha was not conducted for it

Sri Rabi Pradhan, | He weicomes the dignltaries on the dais and the gathering. He
Farsatola, stated that previcus speakers have demanded  for  ocal
Kalunga empleyment but |t should be provided through a committea. He
highlighted that Goverrenent of Qdisha and Government of India
| arg trying to facilitate the industries through MAKE IN ORISHA and
MAKE IM INMA. Howewver, due to global recession Industrial
growth has been slowed down. He thanked to 8% Shri Mahavir
Farrg &lloys {P)] Ltd for their oxpansion project in the presant
scenario. He further added that all the unemployed local youths
including himself are supporting this expanszion/ modernization
| praject tor employment cpporiumety.




127 80

17

511 Sunll Kumar
Kispotta,
Panpish,
Rourkela

18

5ri Babul Munda,
lhartarang

He welcomes the dignitaries on the dais. He stated that he is
supporting the industrial growth for employment generation and
economical growth, He highlighted the problem faced by the

not sanctionlng lpans to them as they are belongs 1o Schedule
Tribe category ond even their property cannot be kept as
martgage. He requested to the Collactor to address the issues and
take initiative to change the rule so that they can take Ioan from

help them to cherish their dream,

He welcomes the dignitaries on the dais and the gathering, He
expressed that lacal peoples are not yet developed and they are
having fear psyehosis in their mind, Still they are influenced by
others. He further slated that India is bacically an agricoltural
country and Farmens were earllar hagpy. e to industrialization in
the lacality the level of the pollution has gone up and they are
forced ta warp Lheir face with cloths, Industrialization  will
definitely bring develgpment in the lecality. But people have to be
depend: on agriculture for food. He Further alleged that ground
water level has been depleted and itz guality iz also deterlorated
due b [Industriahzation, At present ground swater can anly be
cansumed after treatment. Due Lo Industriall-ation environmental
degradation has occurred and further industrialization  will

degrade |t furthar, The Tuture generation will sulfer [0 this Climate.
| The local people are not benefited duc to industrialization and
they are not alsoe getting employment.

20

21

St Tez Kumari
Minz, Farsatola,
Jhartarang

educated tribal youths to become an entrepreneur. The banks are

banks and set up their small or micre scale industries. This will

She stated thal this is @ Schedule District and Gram Shabha is
mandatory befare conducting public hearing. Dewvelopmental
works in Panchayat should be carried out through Gram Shabha
anly. Marangpedi villagers are land losers and they have not yet
received their compensation. The Industry has not undertaken
magzive plantation and Black dust is getting deposited in their
paddy fields. $he opposed this project.

[ Mozarmil
Abrmead, Kalunga

He welcomes the gathering. He requested to promote sports
activity in the locality 5o that the talented tribal players will grow
and become llke S Dilip Tirkey, He further added that they are
with the company.

54 Shankar
Verma, Kalunga

He highlighted the prﬂ_lJlEl‘ﬁ_fa.EEd by the cow in the lopcality.
Animals are directly consuming the cantaminated foods without
washing and suffered with diseases, He requested to the Collectar

to provide a wehicle for shifting of amimals to nearby Veterinary

j Hospital in case of emargency.

S —
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) He extended his support for the proposed expansion project. - il
37 5ri Bijay Kumar |
- alog, Vedyyas
Smt_ﬁ.shrﬁE She welcornes the dignitaries on the dais and the gathering. 5he
23 | Das, Beldihi thamked all including company for this meeting.
o sri A Mohanty, He supported the cxpansion project with FEEJ est to provige
24 | Kalurga medical facility including ambulance service.
. He requested 1o the Collector for construction far a community
25 | Sri Sagar Barik, gantar in the locality.
kalunga (KHA} i _
"5riRabiShankar | He weleomes the _dignlt-énries'un the dais and the gathering He |
Mahapatra, . stated that M= Shri Mahavir Ferro Alloys (F) Ltd is & large indostry
! kalunga in the locallty and ity expansion will definitcly creatc maore
employment cpportunity, He requested for regular maintenance
26 1 . . .
of the ropds as more nombors of vehice will be plying after
expansion. At the end he extended his suppor far the proposad !
Expansicn project, |
' ari Alay Kumar ) |-IE auﬁpnrt_ed tHIﬁ Exr_].a nslan pr_{:jm;t_. - —I
27 i Mayak, Vedvyas |
I
He requested to the authorities to address the issues highlighted |
I 8 | SriGautam Tanti, | by previous speakers for developments of the locality and welfare |
| lalda for the all. |
S |
i . He extended his support for the proposed expansion project. |
' ag | Sri Om Prakash |
. Mallik, Vedwyas
Lri Ghanshayam He extended his support for the ;-J-Epc:;ed_e:: [ranslan prropadr. )
30 | Zingh,
_ . brahamanmitarang | _ _ _ _ _ _ -
5he alleged that the company has dumped solid waste in tl'mirI
| agricultural land as well as adjacent to their homes. They are |
31| tacing water pollution dus to factory and animals are also
| smt. Sumitra sufferings byy drinking polluted water. She expressed that they will
Rarwvan, not allew furthar land acguisition and the company <hould
thartarang restricted its expansion facility within the acouired land.
: He walcames the gathering. He welcames this expansl{m F_‘.Irl'_'lJE“l;t
_3ri Bhagirathl for amployment  gengratlon and  overall development. He
33 Malk, 10 requested for drinking water facility in the [ocality by all industrial
units, He further reguested to the company authorities to take
care the land losers. At the end he again extended his support for
L . 3 the expansion project for employment Gpport unity.
oy 6
Sy Podution Contro Boa) Oha
AULHIRKELS

L LECTOR, EllslaBhaki
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&t Krishna She requested to previde drinking water facihty, ambulance
Singh, {DC facility and schoal and college facility at IDC Kaluniga. 3he also
| Kalunga requested to control pellution during summer, She further added
33 that both Bast angd company should coexist in the IDC area so that
workers will be easily available. .
mt. Ma_rnad_. the supports the quWSui_:lf Smt Krishna Singh, IDC Kalunga.
. 34 | Tripathy, 1D0C |
|.__ [Kalnga : - .
ne Emt Mandini Das, | She submitted her views |0 a wiriktan memnrandum
Jhartarmg L I
Smt Mahima the requested For street light facility inside IDC Kalunga area and
36 | Lakra, Bijatols tor contral air pollution by all the industries.
[ | Sirit. Raj Laxemi She welcomes the digﬁtaﬁes'bn the dais and the gathering. She
| Dash, Ihartarng requested to promote education in the locality so that parents will
37 | he benefited. At the end she supported the expansion project for
| development of the company.
Sti Mukesh | He Eqﬁested tc: engage local mntractnrs th the company, to
38 Marandi, kalunga | provide employments to the |ocal youths and maintain of road
condition properly.
|
Smt. Premsela | She welcomes the dignitaries on the dais and the zathering, She
Hasda, Bijatoli | requested for maintenance of the read, street light facility,
| 39 playgrounds for children, construction of school boundary wall
| and club, She extend: her support for expansion faciliby w:th
II condition to fulfill her dermand.
1
—t— - - - ——— —— , ,
Sri Suhhendu He welcomes the digmtaries on the dais and the gathering. He
Kumar Jena, extends his suppart for the proposed expansion facllity with a
0 Garan hope that this project will be established very soon. He requested |
| far free health camp, free cataract operation camp and ambulance
| facility,
5ri Sandeep "He extended his support for expansion facility of M/s Shri Mahavir
i1 Sharma, Vedwas | Ferro Alloys (P Lt as the company has provided employments to
'| the local youths.
Sri Krishha - | He welcomes the dignitarics on the dais. He supperts thﬁ_pﬁ}h—c
| 42 | Kumnbhar, Garjan l hearing condocted for expansion project.
— | — _ .-
| &ri Sachin Ekka, | He weicomes the dlgnrtgrle_s o the dais and the gatherings, He
\ a3 Garjan fully supports this expanslon project and reguested to conirol
|| prollution as per norms.
| e
-|| ljr r
Ernwrormernisl -
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| 5ri Gohinda He welcomed the gathering. He stated that Mahavir ferro alloys .
.! Singh, Goibhanga | (P) Ltd is thirgd largest investmont in the District. He supports this .I
;I 44 expansion proposal and requested to underrake peripheral |
: development work and ta promote sports in the locality. :
= 5ri Dharam 'ITEIIEL_ FE_WTE|&:;TEI;_‘;.-'.—IFE'_C|IEI'IEEIF_I.ES_D; the dais and the gathermg He ]
a5 Qarjan | wholehe artedly welcomes the expansion proposal of Shn Mahavir
d Ferra Alloys {P] ltd
|
Sri Drasharath | He extended his support Tor expansion facility of M5 Shei Mahavlr
a6 | Sethy, Yedvwyas Farrg Alloys ) Ltd,
5r Tikaeswar He submitted a written mamarandum.
47
| Gawd, Yedvyas | _ _ _ _ _ _ __ _ _ _________
Srr Sipun Bahu, Ha extended his support for expansion facility of M5 Shr btahavir
48 | Garjan Ferrg Alloys [P) Ltel.
~ | s Rashml Ranlan | He extended his support far expansion Fau:ilit-a- of Mifs Shri M ahavir |
49 Mayak, Vedvyas Ferro Alloys [P) Lkd,
[ _; D_ o sudarsan | Ho extended R-is_sau_pp:::rt_fu_rtﬁe_prﬂ_ p{:se_d ex pansion facility.
Lakra, Ihartarang | o
61 Sri Pratush Majhi, : He extended hi_s support for the proposed expansion facility.
Vedwyas - o
Smt Sabitrl 1 She qumnnned to the authmitle*r. whethar puhlu: hearlng is
Bhumij, Farsatola |: conducted For villagers or for others. 5he mentioned that no anc is I
| highlighting the real issue of land acgulsition and agarn guestioned |
- from where the company will acquire land for this expansion. 5he |
| further alleged that the company has forcefully dismantled few
[ houoses and constiucked boundary wall. AF the end she expressed
i- that they are avoiding this public hearing. !
| | N
| Sabir Aktar, He stated that industry should grow for employment generation
| 3 Kalunga and for devalopmenr. He reguested for street light facility and
I' averall development of local villages.
:' A asuf HEIEFI_ ~ |He E;p;E!‘i_SE_d that t_hl.;,r are Sl_IDEUFtiEg_th?S. EHEEIFS.E!FI EH:EI-D;EH_EIS_
54 | ¥alunga (KHA} this would ercate further employmeant oppartunity for the youths,
|' &ri Sumit Barla, He extended his support far expansion facility of b s Shri Mahavir
b5
| _|¥alokudar | Fervo Allgys (P) Led.
55 4rl Sanjay Rana, He extendad fils support Lo the proposed expansion Bcilivy,
Kalumga S ]
S5t Amardaep He extanded his cuppott for expansion Faclluw of M5 shri hahavir
57 | Lehar, Jalda 'c’ Ferro Alloys (P) Ltd.
o Blesk _ _
Ml}m
el

el ECTOR, SUMDERZERM
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" %ri Dilip Mohanty,

He extended hls 5L1p[-::t:rr[_fur Expansion %Eu:ilih-I of M/s shri Mahavir |

58 | 1IDC, Kalunga Ferro Alloys (P} LLd. |
|
i Lri N;E',ra_r: Patra, | He extended his supp-l:urt for expanslan facility of htfs Shri Mahavir
| 58 |Vedwyas ' Ferra Alloys (PY Lid.
a0 - Srﬁr}ga chandra | He extended his 5uppurt_tu_rl;;e$rupnsed E-:r:panmun [acility,
Kishan, Kalunga o
Sri Mangra Jrars, | He questioned to the authority to ¢larify how many local peoples
| lhartarang were employed in the company and mentioned that the company
BT ° has farcefully acquired their agricultural land,
'!
_| i S_éntﬂsh B He extended his support for expansion facility of M/s Shri Ma havir
B2 | Mahal, Kalonga | Ferte Alloys {P} Ltd.
o Sr_i.BI;ari;t o __E;Jpajr‘ls this E:-:pansmn project as this will create Emplnrment
a3 | Sharma, Vedvyas | opporiunity and the income of the local people will algg ingrease. |
I
| Sri Qvana Ranjan | He requested to provide winter ¢loths to the Eﬂﬁvmag_em_durlngl
Bd lena, Kalunga UPCOTHNE winter Season.
7 lsme. [ He extendad His_su[_:;pur_‘t for the praposed project of M Shri
65 | Chandrashekar, Mahavlr Ferro Alloys [P) Ltd.
VEdvyas :
| Asif Igbal, || He welcomes the dignitaries on the dais and the gathering. He
| Kalumga | supported the proposed e=pansion propesal as the industry is
| expanding in 3 recession period. He mentioned that the logal
villagers including tribal’s will not allgw further land acoquisition. | l
He further added that a case is pending before Hon'ble High Court | |
a6 of Qrissa reparding merger of Jharlarang Panchayat with Rourkela |
Municipal Corporation, therefore Gram  Shabha was not |
[ conducted. He further demanded for local employmen, address !
! the issues of land loosers, peripheral development, skill l
development, promotion of sports and road infrastructure,
I | —_—— e
&ri lagarnath ' He stated that the affected person kngws the impacts better than
| &7 Kujur, San I: others, therefore employment should be provided to the land
| Muagaon | losers on pricrity basis.
I'——_ — - — — — — — — —
|I $ri Santosh He extended his support for Lhe proposed pru]Er_I‘_ af M{s shri |
| b Pandey, Kalunga Mahavir Ferro Alloys {P} Lid.
"~ |sriSuraiKishan, | He extended his = support for the proposed project of M/s Shril
69 | Garjan Mahavir Ferra Allays {P} Ltd, |
_ L o |
= 3
2% T4
Environmental Enginear
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ROURKELL,

B0 LESTGR, Sl R AN

=




— - p————

132 85

S o e e m ot etm e e e et at et [ —

He stated that mdustrlallzatlﬂn has  definitely “IZFE.EIT.EI." !
emplayments in the locality and the area is also developed. He .
further added that they are not opposing this praject; however, |
pollution should be contralled and issves of band losers should be
addressed. He mentioned that the level of palution in Rourksla

stee]l Plant and OCL cement plant have been decregsed
| substantially due to loca! prolest. Similarly the level of pollution in |
| the Industnal Estate, Kalunga should also be controlied. .

................. . el

He Supp{:rtﬁ the Mahavir FErm Alloys (P Ltd fﬁr s ¢ E}[DEHSIDI‘I I
praject.

E &ri Santash Lal:ra
: | thartarang

' I

- 70

I

o

R
| : St Aswani Ku

| 71 1 Behera, Vedwyas
| I

| ]

I ! 5ri Lalit Mahanty,
! 72 1 Panpash

'S¢l Chandra
731 | Mayak, Vechwyas

e - B

- He fully sopports the proposed exgansion praject of Shr Mahavir
. Ferro Alloys [Py Ltd.

I_H_f:‘_ extended his 5up5£_:|?t_fm the proposed expansion project of
I M,."g Shri Mahaulr Farro Alloys [Py Ltd.

L

| 5t Biswanath
| Jerna, Dandiyapalli

HE supports the expansion praject of stri Mahavir Ferro Aloys |:P] |
Ltd, as this expansion will create more employment opportumity I

! Sri Marrich

76 | Thakur, Raurkela
|
|

—_

He extended his ﬁuppmt Far the pr{lpﬂﬁed projeck of M,-’s Shr-I
ktahavir Ferre Alays (P Ltd.

FL
! _and uplift the velihood in the area.
|
i :Eri Subash EHE mentigned that unemployment iz a groblem evenrwhere;
I Tt :Chandra Deg, - therefare, he supports this project as this would create
i  edvyas ; employment ¢ppoartunity.
|
:
!

. 7?7 1Sil Rajendsa

| E k.eshari, Rourkela

|
|
|
He extenrded his support for the proposed expansion project. J

Boudily Aol

ErJ{Mrs. ) Babdia Slngh,

Environmental Engineer, Stake Follutfon Corttrol Board,

il lsha, Rourkels

FRAGARK

te, Sundargarth
{Presitled and supervised the Public Haarlng

(Assisted a4 represantative of 5PCE, Odisha) meqtlng}

Emtrmams Engnas
St Prwdian Contrid Boand Didrsha
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Annexure-V1 (A)

Summary of the views of Project Proponent on the issues raised by the
puklic during public hearing of M/fs Shri Mahavir Ferro Alloys Put. Ltd,
for Expansion of Pellet Plant with Beneficiation Plant {1800 TPD to 4800
TPD), DRI Plant (300 TPD to 1000 TPD), SMS Plant (0.1 MTPA to 0.3
MTPA], Captive Power Plant (12 MW to 38 NMIW] and Roiling till
capacity of 0.25 MTPA located at liakahal, Kalunga Industrial Estate,
Kalunga, Dist-Sundargarh, beld on 26.,09.20012 at 11.00 AM., at- IDC
Playground at Kalunga, P.5: Brahmarnltarang, Dist- Sundargarh.

{n behalf of M/fs Shri Mahavir Ferra Alioys Put. Ltd, Mr, Sudhansu
Pati, Director, has made following commitments in tha public hearing:

1. Pollution Control & Plantation: He has stated that the plant has
installed modern air pollution control eguipments like Electrs Static
Precipitator, Bag Filter etc. They will also instail simllar air pollution
control devices in tha proposed project to control air pallution. Thay will
also undertake massive plantation in and around the factory premises.
Curing description of the proposed project he has aiso mentioned that
waste water generated from the cooling towers and boilers will be
recycled after treatment. The surface runoff water generated from the
factory premises and from waste disposal area will be ¢hannelized to a
storage pond. There will not be any discharge of water to outside the
factory premises. The coliected water will be reused for dust separation
and plantation purpose.

2. Local Emploayment: He has stated that in the existing plant they have
employed about 60 to 70 % local villagers. |n the expansion project &0 to
70 % lecal villagers will also be emploved with pricrity basis, as por their
eligibility. In addition ta this the company has engaged local contractars
in the existing plant and in the expansion facility local contractors wlill also
be engaged.

3. Land Acquisition: He has ciarified that the proposed expansion facility
will be established inside the existing factory premises and no additional
land will be acquired far this expansion facility.

b4 ﬁ%‘-h;?
Exngnshy
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4, Peripheral Development: He has stated that the company has
provided strest light facility in roads around their faclory premises. They
will  consult  with  OQdisha  Industrial  Infrastructure  Development
Corporation {[IDCD} and undertake repairing & maintapance of the roads
and will also provide further streetlight facility. He has further assured
that the company will construct a community centre in nearby village.

5. Health Care Facility: He has stated that the company will undertake
health camps in the locality including treatment of eye and dental
problem. The company will also provide ambulance facility.

6. Drinking water Faclllty: He has stated that the company will provige
bore wells in the nearby by villages for drinking water facility. |n addition
to this they will also de-silt and clean the village ponds s that these can
be used for various plUrposes.

7. Prameticn of Sporis: He has stated that the company will organize
sports tournaments in the locality during festive occasions for promotion
of sparts. Im addition to this the talented sport persons will be promoted
50 that they can participate in 5tate and National level.

3. Education & Training: He stated that the company is imparting training
under 5kill [ndia scheme. The trained students are employved in their own
factory as well as they are also getting emplayment opportunity in other
factories. The company will continwe this training facility with priority
and the trained students will also be further employed in their factany. n
addition to this the company will provide schaolarship to the meritorious
local students.

. i} -
Er.{Mrs.) Bahita Sinugh,;L 4209 S N 1§|IL-']'- haAdn
Envirpnmental Emgineer, State Pollution Control Baoard, Colleftor & Gistrict Magistrate, Sundargarh
Odicha, Rourkels {Presided and suparvized the Pubiic Hearing
(Asdsted as representative of SPCRE, Cdisha) mesating )
Esmvarta'sTianiak Erejinaer
SAnhe Fotiuion Control Baard Odisha
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AnnexureV {A]

Summary of the paints raised by the public during public hearing of M/5S
Shri Mahavir Ferro Alloys Pvt. Lid. for Expansion of Pellet Plant with
Beneficiation Plant (1800 TPD to 4800 TPD), DRI Plant (300 TPD ta 1000
TPD), 3MS Plant (0.1 MTPA to 0.3 MTPA), Captive Power Plant (12 MW
to 38 MIW) and Rolling MIll capacity of 0.25 MTPA located at Jiahahal,
Kalunga Industrial Estate, Kalunga, Dist-Sundargarh, held on 26.09.2019
at 11.00 A.M., at- IDC Playground at Kalunga, P.5: Brahmanitarang, Dist-
Sundargarh,

Most of the people present during the public hearing have extended
their support for establishment of expansion project for employment
opportunity and overall development. At the same time, the major issues
raised during the mesting are sumrnarized helow:

1. The public have expressed their concern about the air & water
pollution in the Industrial Estate Kalunga and demanded to take
precautionary Follution Control measures to controel the air & water
Polluticn. They have also requested for further plantation.

2. Most of the public have demanded for providing employment to
the local people in the company on priority basis.

3. The people have highlighted the issue of land acquisition and
demanded not to acquire additional iand for this expansion project.

4. The public have demanded to undertake peripheral developmental
wearks in the area such as; repairing and maintenance of roads,
construction of cormmunity center, street light facility atc.

5. The people have demanded for free health camp and provisiton of
ambulance facility for the local villagers,

E. The public have demanded to provide drinking water facility,

e /6/13 1
Emvenementa| Enriee
St Prkoben. Coniaol Board Odésha

FOUREELS BOLLECTOR, SUNDARGARH
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7. They have demanded for promotion of sports for nurturing the
laeal talents.

3. The public have demanded for promotion of education in the
lacality along with training for skill development,

ﬁlwf’uﬂ 4,
1b-G 30
Er.[Mrs.} Babita Singh,
Envirceamental Enginesr, Slate Pollution Cantral Board,

Odisha, Reurkela {Presided and supervisef the Public Hearing
{Assisted a5 rapresentative of SPLE, Odisha) meeting}
Emvtranmantal Engintr
St Proitinn Conan o Clsha
AOURKELR
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FAX : 2562822/2560955

Tel : 0674-2564033

FAX : 0674-2564033/2564573
EPABX : 2561909/2562847

QEF:: E-mail: paribesh1@ospcboard.org
% Website: www.ospcboard.org
A 74

STATE POLLUTION CONTROL BOARD, ODISHA
ENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
ParibeshBhawan, A/118, Nilakantha Nagar, Unit - VIII
Bhubaneswar — 751 012, INDIA

[DEPARTM

Date: X 2 ¢/ ~Zo2]
By Speed Post

No. 769 / IND-II-PH-843

To
The Member Secretary,
SEIAA, Odisha, Qr. No 5 RF -2/1,
Unit — IX, Bhubaneswar -22

Sub: Proceedings of Public hearing in respect of Environmental Assessment for M/s
Chariot Steel & Power Pvt. Ltd. for proposed New Cement Grinding Unit of
Chariot cement Company for production of 0.99 LTPA PSC/PPC/OPC Cement at
Kalunga Industrial Estate, Lathikata tahsil of Sundargarh district. — regarding.

Sir,

Inviting a reference to the above, this is to inform that public hearing of the above
mentioned project proposed by M/s Chariot Steel & Power Pvt. Ltd. was conducted on
04.12.2020 at 11.00 A.M. at IDC field, Jhartarang, near Tarini Mandir under Lathikata
Block of Sundargarh district in accordance with the Ministry of Environment, Forest &
Climate Change, Govt. of India, EIA Notification No. SO-1533(E) dt.14.09.2006.

As per the above notification, notice inviting comments, views, objection, and
suggestions from the public in respect of the above project was published in newspapers
namely “The Indian Express ” and “Sambad” on 23-10-2020.

A copy of the proceedings of the public hearing along with the following documents
are enclosed for kind information and necessary action at your end.

1. Video CD of public hearing

2. Statemen? of issues raised by public hearing meeting and comments of applicant
Prepared in local language and in English.

3. (,»opnes of the newspaper advertisement.

2 l\./cst of persons who participated in the public hearing.

: hleZV:;gand suggestions from the public received by the Board during the public

Yours faithfully,

( ) Al
\ \ 1\«

\ | \ gt g \
A

MEMBER SECRETARY

P.T.O...

Encl: As above
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21

Memo No / 70 /dt. - ‘ |

Copy aanT;with copy of the proceedings of public hearing forwarded to the Addl. Chief
Secretary, Forest & Env. Department, Govt. of Odisha for information and necessary action.

Encl: As above

MEMBER SECRETARY

Memo No G 7 /dt. 92 -o/- 202/
Copy forwarded to the Additional Director, Eastern Regional Office, MoOEF & CC Govt.
of India, A-3, Chandrasekharpur, Bhubaneswar for information and necessary action.

r \

\.L

MEMBER SECRETARY

M@gm/972 jdt._ 22 -0l -Zozy
BySpeed Post

Copy along with copy of proceedings of public hearing forwarded The Managing
Director, M/s Chariot Steel & Power (P) Ltd., Main Road, Rajgangpur, Sundargarh -
770017 for information. /

Encl: As above | | .
Q"K'“ \L 1ok "

MEMBER SECRETARY
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PROCEEDINGS OF PUBLIC CONSULTATION (HEARING) OF CHARIOT CEMENT COMPANY OF M/S
CHARIOT STEEL & POWER PVT. LTD. HELD ON 04.12.2020 AT IDC FIELD, NEAR TARINI MANDIR,
JHARTARANG UNDER LATHIKATA TAHASIL OF SUNDARGARH DIST. (ODISHA)

Public consultation (hearing) of Chariot Cement Company M/s Chariot Steel & Power Put.
Ltd. was held on 04.12.2020 at 11 am in IDC Field near Maa Tarini Mandir under Lathikata
tahasil of Sundargarh district in the state of Odisha for their application relating environmental
clearance on proposed new cement grinding unit. AddI. District Magistrate (ADM), Sundargarh
Presided over the consultation (hearing) meeting. In the beginning, the Regional Officer,
Rourkela of State Pollution Control Board, Odisha explained the villagers on the aspects of
consultation (hearing) for environmental clearance under E. I. A. Notification, 2006 and invited
M/s Chariot Steel & Power Pvt. Ltd. (Chariot Cement Company) to address public details of
the expansion project and its environmental aspects for their views onward. Sri Sudhansu
Nayak, Director of M/s Chariot Steel & Power Pvt. Ltd. (Chariot Cement Company addressed
public on the expansion project and its environmental aspects. ADM then invited the public to
address their views on environmental aspects of the project. 13 nos. of villagers opined their

views as mentioned below. Attendance sheets of villagers present (Annx. 1) and addressed
views (Annx. Il) are annexed.

Sl Name & Address Views expressed
No.
1. | Sri Pramod Pradhan, .

Welcome the proposed project and extended his

Jhartarang village support for industrialization.

* Demanded for pollution pollution.

e Demanded local employment and peripheral
development.

2. | SriDebendra Swain, »

Vedvyas village

Supports industrialization with a condition to control
pollution in the locality.

* Demanded for water sprinkling over the roads of

industrial estate to prevent fugitive dust emission on
roads.

* Labour classes are residing in the vicinity of

Industrial Estate and are bound to live with air

pollution. The Administration is also silent on the

matter.

%‘»@A ¥r_— i y&/
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Sri Sarat Chandra Jena,
Jhartarang village
(Ex-Worker,

Chariot Cement)

* Demanded for employment to all the ex-workers on

» If plant will operate with all pollution control devices,

» Welcome the project and appealed to all for

* He was existing worker of the company and becﬁ

unemployed as this industry has closed down its
operation since July, 2017. However, they are
happy and thankful to the management as they

have decided to resume it.

priority basis and undertake peripheral development

for further employment to the local youth.

then there will be no pollution as it was in the past.

extending their support.

Sri Josheph Xess,
Gotidhara village
(Ex-Sarapanch, Balanda)

%\\c/\oke&(/

e Thanked District Administration for conducting public
hearing for this project.

» Commitments made by the project proponents during
obtaining NOC from Local Body were not fulfilled at
later stage.

» Highlighted the issue of pollution in the locality and
demanded to take stringent action against the
violators. Demanded to install latest pollution control
devices to control pollution as M/s OCL Cement Plant
at Rajgangpur has implemented.

» Highlighted the issue of ground water pollution by
Lotus Chemical in saw mill area and also ground
water pollution in Goibhanga area.

» Demanded for medical facility with mobile medical
van, financial assistance for treatment for TB and
other serious patients from the periphery fund.

e Demanded for local employment including
employment of educated youths, financial assistance
for higher education to nurture the local talents to
become IAS, OAS etc.

* Demanded for ESI and PF facility for all workers. Jf’ 7/

7~

\
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e Supports industrialization.

Sri Pramod Kumar Biswal,

Jhartarang village
(Ge. Secy., Odisha Youth

Industrial Association)

Highlighted the issue of air pollution in the locality
and demanded to install and operate air pollution
monitoring equipment in the locality to assess the
ambient air quality as was done earlier.

Cautioned to the authorities if level of pollution will
not be reduced, then they will protest and close
down the financial activity in the locality.

He didn't oppose industry but told that all the
industry should control pollution.

Demanded for local employment.

L

Balanda village

6. | Sri Govinda Singh, * Welcome the proposed project for livelihood and
Saw Mill Chowk income generation in the locality with following
conditions:
- 90 % employment to local public
- Educational facility in the local Government
Schools
- Ambulance and veterinary van facility in the
locality
7. | Mr. Asif Egbal, * Welcome this project as this is an existing plant.
Kalunga village * Demanded to operate the plant as per guidelines to
control pollution.
* 90% employment to local public in all levels starting
from unskilled to Manager.
* Demanded to construct two major roads connecting
from IDC through Jiabahal to outside and IDC to
Giobhanga through Railway Gate from District
Mineral Foundation Fund.
» Demanded to control pollution during night time.
. e Supports the project.
8. | Ms. Juli Barla,

Supports this project for local employment

opportunity and development.

Jlrhotpote

- &/_-(
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Demanded employment to the inhabitants of IDC,
Kalunga on priority basis and education facility for

their unprivileged child.

Sri Sarat Kumar Sethy,

Jhartarang village

Demanded for development of locality, education
facility, promote sports especially hockey, health
care facility, road development etc

Weicome the project.

10.

Smt. Sarojini Bankara,
Jhartarang village
(President, Mahila

Congress, Sundargarh)

Highlighted the order nuisance caused due to oil
recycling plant in the locality.

Supports and welcomes this project as this would
create employment opportunity for local youths
Expressed anguish as the commitments made by
the project proponent earlier not fulfilled at later
stage.

Demanded employment on priority basis for
inhabitants of Kalunga, Jhartarang and Balanda.
Highlighted issue of air pollution and ground water

pollution in the locality and strongly demanded to

control pollution.

[ 11.

|

Sri Dasarathi Kishan,

Kalokudar village

Told Pollution Control Board to control pollution,

demanded local employment and welcome the

project.

Sri Phagu Kishan,

Balanda village

Welcome this project and demanded for local

employment and control pollution.

Sri Munindar Singh,

Farshatola village

}{o - k/ -,%gw_,,.

Welcome the project.

Highlighted that commitments made during public
hearing is not fulfilled at later stage, i.e. control of
pollution, local development and assistance to local
public.

Alleged that the company owners have lost the
sympathy due to their non fulfillment of initial

commitments. Portholes on roads were not filled UU

P-4
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T [« Demanded for health care facility, educational
facility and development of society as a moral

obligation by the industrialist.

ADM then told on the issues raised by the public and asked M/s Chariot Steel & Power
Pvt. Ltd. (Chariot Cement Company) to explain people on the issues. Sri Suresh Joshi,
Director of M/s Chariot Steel & Power Pvt. Ltd. (Chariot Cement Company clarified the people
on the raised issues which are listed in the Executive Summaries at Annexures — A & B
respectively in English and Odia. Regional Officer, Rourkela of State Pollution Control Board,
Odisha then tendered vote of thanks and ADM closed the meeting. Video recording of the

consultation (hearing) in DVD is annexed.

_ Qs
Joobopati e\

Regional Officer Add|. Dist. Magistrate

S.P.C.B., Odisha, Rourkela Sundargarh, Odisha
Addl. District Magistra*-

Sundargarh

P,s#/
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D :
Annexure - A

"EXECUTIVE SUMMARY OF PROCEEDINGS OF PUBLIC CONSULTATION
COMPANY OF M/S CHARIOT STEEL & POWER PVT. LTD. HE

[
' CHARIOT CEMENT

04.12.2020 AT ID
OF SUNDARGARH DIST. (ODISHA)

C FIELD, NEAR TARINI MANDIR, JHARTARANG UNDER LATHIKATA

(HEARING) OF
LD ON

TAHASIL

Issues raised by public

Comments of the Project Authority

be

Employment of local people in the
company on priority basis

« Employment of Ex-workers in the
company

« EPF and ESI facility to all the

workers

« Assured that employment wil

provided to the local public in all level
such as unskilled, skilled and technically

qualified in the company on priority basis.
Local employment is always beneficial to

the company from commercial point of

view also.

I

1 |e Air pollution in the locality
. Demanded for water sprinkling on

the roads for dust suppression
latest Air

e« Demanded to install

Pollution Control Devices in the
proposed plant

« Ground water
Goibhanga area by Lotus Chemical

contamination in

« Assured that latest technology will be

implemented to control  pollution. ~ All
transfer points will have closed cover with

high qua‘lity bag filters to control air
pollution.

« Stated that cement kiln will not be installed
and only cement grinding facility will be

installed; therefore, pollution potential is

also low.
« Stated that collection of waste dusts is

economical as these are used in the

process of production.

« The proposed cement grinding process is
completely dry process. Therefore, water
will not be consumed in the process. Only

will be consumed for domestic

water

purpose;  therefore, water  pollution

potential is marginal.

utilizing fund from DMF
« Free health care facility including

ambulance facility

e Educational facility including

3 |« Peripheral development on |e He stated that as per Government rule,
construction of roads from Industrial fixed budget is allocated for peripheral
Estate to outside localities by development. Beyond that they will also

add extra budget for it as per profitability.
All the developmental works will be

undertaken with consultation of local

administration as per requirement of the

—~y
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Promotion of sport activities
Veterinary van for injured animals

etc.

He further stated that they have already
provided Elevator, CT scan machine and
Endoscopy machine to the CWS Hospital
at Jagda during operation of their plant.

Sponsored free cataract operation camps
in association with Lion’s eye hospital
and supported for construction of

Rajasthan Seva Sadan Hospital.

Joskopele

ﬁegional Officer
S.P.C.B., Odisha, Rourkela

&

1
,_,,./
oy i\

Addl. Dist. Magistrate

Sundargarh, Odisha

Addl. District Magistrate
Sundargarh
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ATTENDANCE SHEET
PUBLIC HEARING FOR NEW CEMENT GRINDING UNIT OF
M/S CHARIOT STEEL & POWER PVT. LTD. (CHARIOT CEMENT COMPANY)

Venue: IDC Field, Kalunga I.E., Village - Jhartarang, Block - Lathikata, Dist.
Date & Time: 04.12.2020 (11 AM)

['SIN , Name & address ’ Signature
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Venue: IDC Field, Kalunga L.E., Village - Jhartarang, Block — Lathikata, Dist.
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ATTENDANCE SHEET

PUBLIC HEARING FOR NEW CEMENT GRINDING UNIT OF

M/S CHARIOT STEEL & POWER PVT. LTD.

(CHARIOT CEMENT COMPANY)

Date & Time: 04.12.2020 (11 AM)

O
| SIN Name & address

- Sundargarh

Signature
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ATTENDANCE SHEET
PUBLIC HEARING FOR NEW CEMENT GRINDING UNIT OF
M/S CHARIOT STEEL & POWER PVT. LTD. (CHARIOT CEMENT COMPANY)
Venue: IDC Field, Kalunga |.E., Village - Jhartarang, Block - Lathikata, Dist. - Sundargarh

Date & Time: 04.12.2020 (11 AM)

SIN Name & address Signature
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ATTENDANCE SHEET

PUBLIC HEARING FOR NEW CEMENT GRINDING UNIT OF

M/S CHARIOT STEEL & POWER PVT. LTD.

(CHARIOT CEMENT COMPANY)

Venue: IDC Field, Kalunga I.E., Village - Jhartaréng, Block — Lathikata, Dist. - Sundargarh
Date & Time: 04.12.2020 (11 AM)

S/N Name & address Signature i
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ATTENDANCE SHEET
PUBLIC HEARING FOR NEW CEMENT GRINDING UNIT OF
M/S CHARIOT STEEL & POWER PVT. LTD. (CHA:RIOT CEMENT COMPANY)
Venue: IDC Field, Kalunga I.E., Village - Jhartarang, Block - Lathikata, Dist. - Sundargarh
Date & Time: 04.12.2020 (11 AM)

S/N Name & address Signature
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ATTENDANCE SHEET

PUBLIC HEARING FOR NEW CEMENT GRINDING UNIT OF

M/S CHARIOT STEEL & POWER PVT. LTD. (CHARIOT CEMENT COMPANY)

Venue: IDC Field, Kalunga I.E., Village - Jhartarang, Block - Lathikata, Dist. - Sundargarh

Date & Time: 04.12.2020 (11 AM)

f S/N Name & address
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ATTENDANCE SHEET
PUBLIC HEARING FOR NEW CEMENT GRINDING UNIT OF
M/S CHARIOT STEEL & POWER PVT. LTD. (CHARIOT CEMENT COMPANY)

Venue: IDC Field, Kalunga L.E., Village - Jhartarang, Block - Lathikata, Dist. - Sundargarh
Date & Time: 04.12.2020 (11 AM)

SIN Name & address = I - Signature
)
G V< P ALl
[k - Cha Katfamat, B
Yo v -
<CXLJL/L ]) Q‘L&%l\af Lirl O g c
S

ICerss?  Tire Ut il s i ‘,T!f(’@rj

T phsher e agrah  MliskA fapea

W st sy 40 forols AoShwr) T/ ke
Yl : . ,

lgmgr-/’[ Labsuio ?b’lzﬁ’lﬁ’ﬂ//' an /J*% L8 eden
Q>

AI/L»L, =) S letc vy, Thartera '[A/)/l fL csSLzy

| o D50
LL{Q/ Ho~! A s jgﬁ, KA LU NG na

@l Brkirsw Lana | 2y ko £ oawa
>V N Tumu sy

O Sl Sty Burwor pphn B




158

ATTENDANCE SHEET

PUBLIC HEARING FOR NEW

CEMENT GRINDING UNIT OF

M/S CHARIOT STEEL & POWER PVT.

LTD. (CHARIOT CEMENT COMPANY)

Venue: IDC Field, Kalunga L.E., Village - Jhartarang, Block - Lathikata, Dist. - Sundargarh
Date & Time: 04.12.2020 (11 AM)
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ATTENDANCE SHEET

PUBLIC HEARING FOR NEW CEMENT GRINDING UNIT OF

M/S CHARIOT STEEL & POWER PVT. LTD. (CHARIOT CEMENT COMPANY)

Venue: IDC Field, Kalunga LE., Village - Jhartarang, Block - Lathikata, Dist. - Sundargarh
Date & Time: 04.12.2020 (11 AM)
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1

ATTENDANCE SHEET

PUBLIC HEARING FOR NEW CEMENT GRINDING UNIT OF

M/S CHARIOT STEEL & POWER PVT. LTD. (CHARIOT CEMENT COMPANY)

Venue: IDC Field, Kalunga I.E., Village - Jhartarang, Block - Lathikata, Dist. - Sundargarh

13

Date & Time: 04.12.2020 (11 AM)
SIN Name & address Signature ]
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ATTENDANCE SHEET

PUBLIC HEARING FOR NEW CEMENT GRINDING UNIT OF

M/S CHARIOT STEEL & POWER PVT. LTD. (CHARIOT CEMENT COMPANY)

Venue: IDC Field, Kalunga L.E., Village — Jhartarang, Block — Lathikata, Dist. - Sundargarh
Date & Time: 04.12.2020 (11 AM)
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ATTENDANCE SHEET

PUBLIC HEARING FOR NEW CEMENT GRINDING UNIT OF

M/S CHARIOT STEEL & POWER PVT. LTD. (CHARIOT CEMENT COMPANY)

Venue: IDC Field, Kalunga |.E., Village - Jhartarang, Block - Lathikata, Dist. - Sundargarh
Date & Time: 04.12.2020 (11 AM)
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ATTENDANCE SHEET

PUBLIC HEARING FOR NEW CEMENT GRINDING UNIT OF

M/S CHARIOT STEEL & POWER PVT. LTD. (CHARIOT CEMENT COMPANY)

Venue: IDC Field, Kalunga I.E., Village — Jhartarang, Block — Lathikata, Dist. - Sundargarh
Date & Time: 04.12.2020 (11 AM)
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ATTENDANCE SHEET
PUBLIC HEARING FOR NEW CEMENT GRINDING UNIT OF
M/S CHARIOT STEEL & POWER PVT. LTD. (CHARIOT CEMENT COMPANY)
Venue: IDC Field, Kalunga I.E., Village — Jhartarang, Block - Lathikata, Dist. - Sundargarh
Date & Time: 04.12.2020 (11 AM)

['SIN Name & address Signature
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ATTENDANCE SHEET
PUBLIC HEARING FOR NEW CEMENT GRINDING UNIT OF
M/S CHARIOT STEEL & POWER PVT. LTD. (CHARIOT CEMENT COMPANY)
Venue: IDC Field, Kalunga L.E., Village - Jhartarang, Block - Lathikata, Dist. - Sundargarh
Date & Time: 04.12.2020 (11 AM)
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SOTSHA

<& STATE POLLUTION CONTROL BOARD, ODISHA ¢ N\

s (Department of Forest & Environment, Gowt. of Odisha) g

PanbeshBhawan,Ah18,NHakanﬂmnaganlJMbvu|
Bhubaneswar - 751012

IND-1I-PH- 843

NOTICE o

It is brought to the notice of all concerned that M/s Chariot Steel & Power Pwvt, Ltd. has
proposed to have Environmental Assessment for proposed New Cement Grinding Unit
of Chariot Cement Company for production of 0.99 LTPA PSC/PPC/O
Kalunga Industrial Estate, Lathikata tahsi

PC Cement at

I of Sundergarh district to obtain Environmental

Clearance from the State Environment Impact Assessment Authority (SEIAA), Odisha. The
proponent has applied to the State Pollution

Control Board, Odisha, Bhubaneswar for a Public
Hearing.

No.10392/

By virtue of Ministry of Environment, Forests & Climate Change, Government of India
Notification No. S.0. 1533 (E) Dtd. 14.09.2006, the Board has been authorized to conduct
environmental public hearing and as such invites suggestions, views, comments and
objections on matters relating to environmental aspects of the proposed project from all
the persons including bonafide residents, environmental

groups and others located at the
proposed site / sites of displacement / sites likely to be affected.

For the above purpose, a person will only mean:
A.

Any person who is likely to be affected by the grant of Environmental Clearance.
B.

Any person who owns his control over the project with respect to which an application
has been submitted for environmental clearance.

Any association of persons whether incorporated or likely to be affected by the project
and / or functioning in the field of environment.

Any local authority within any part of whose local limits is within the neighborhood,
wherein the project is proposed to be located.

Persons as above who desire to submit their views, comments, objections etc. relevant
to the project, may do so in writing within 30 days from the date of publication of this notice
addressing the same to the Member Secretary, State Pollution Control Board, Odisha through
Registered Post. Besides this, persons interested to submit their views relevant to the
proposed project in writing or orally may also do so during the public hearing to be conducted
on 04.12.2020 at 11.00 A.M. at IDC field, Jhartarang, near Tarini Mandir under Lathikata
Block of Sundargarh district. Public hearing shall be conducted strictly observing
guidelines contained in COVID - 19 pandemic restrictions issued by the MoEF&CC,
Govt. of India vide OM No.22-25-IA.lll, dated 14.09.2020 as well as Govt. of Odisha.

Persons desirous of participating in the public hearing may go through the Environmental
Impact Assessment (EIA) /Environmental Management Plan (EMP) of the said project which
will be available at the following offices. Copy of the Executive Summary both in English &
Odia is also available in the following offices & the same can also be downloaded from the
website www.ospcboard.org free of cost.

1. District Collector's Office, Sundargath.

District Industries Center, Sundargarh.

C.

D.

2.
3. Inthe office of the Chief Executive Officer, Zilla Parishad, Sundargarh.
4

In the Head office of the State Pollution Control Board, Odisha,Parivesh Bhawan, A/1’
8, Nilakanthanagar, Unit - VIIl, Bhubaneswar -12.

Regional Office, State Pollution Control Board, Odisha, Rourkela.
Department of Forest & Environment (Environment), Gowvt. of Odisha, Bhubaneswar

For any further clarification in the matter, the Regional Officer, State Pollution Control Board.

Rourkela or the Member Secretary, State Pollution Control Board, Odisha at Bhubaneswar
may be contacted.

5.
6.

Sd/-
MEMBER SECRETARY

N

N\

-

2

1 vo@: @ oouEn O
748 Now baeSan gofross gr231020 £

LT AT]

L YARTNNIE
UMit-vii,

)
R

Nyl .
¢ 5o ¥ Ty

Wl L ST TRE P o



	oBJECTION.pdf
	Board of Resulation.pdf
	P-2.pdf
	CTO - New.pdf
	OSPCB INSPACTION REPORT.pdf
	Pages from 3.Affidavit_in_Reply with annexure_Respondent_no_8_Revised.pdf

